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as filed written statement in Court today 

after serving a COPY on the learned 

kounsel for the Applicant Mr.l.HusSaifl. 
Mr.Hussdlfl prays for time to go through the 

wriften statement and to file a rejoinder. 

Prayer is allowed. 
Contd.... 

Heard Mr.1.Flussain learned counsel appearing foi-

4te Applicant and Mrs.Maxjula Das, leam.x 

Addi. Standing Counsel appearing for the 

(oVerflrneflt)  on whom copy of the Original Apphcatiovm  

has akeady been served. 
Issue Notice to the Respondents requiring them t-

1e reply by 06.12.07. 
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CENTRAL ADMINISTRATNE TRIBUNAL 
GUWAHATI BENCH 

O.A. No.276 of 2007 

DATE OF DBCISIbcO8.01 .2008 

Sri Premangshu Paul Choudhury 
..............................................................Applicant/s 

Mr. I.Hussain 
....... ..................................•......... 	 Advocate for the 

Applicant/s. 

- Versus- 
U.O.I. & Ors 

..........................................................Respondent/s 

Mrs.M.Das, Addi. C.G.S.C. 
.......................................................Advocate for the 

Respondents 

CORAM 

THE HON'BLE MR. MANORANJAN MOHANTY, VIC.E CHAIRMAN 

THE HON'BLE MR.KHUSHIRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed to 	Ycs/N 
see the Judgment? 

Whether to be referred to the Reporter or not? 

Whether to be forwarded for including in the Digest Being 
compiled at Jodhpur Bench & other Benches? 	 .YesfNo 

1  Whether their Lordships wish to see the fair copy 
of the Judgment? 	 yes/No 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
.GUWAHATI BENCH 

'Original Application No. 276 of .2007 

Date of Order: This, the 08th Day of January, 2008 

THE HON'BLESHRI MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE SHRI KHUSHIRAM, ADMINISTRATIVE MEMBER 

Sn Premangshu Paul Choudhury 
S/o Late Pritish Paul CHoudhury 
Rio Tarapur, Silchar 
District: Cachar, Assam 
Pin: 788001. 

Applicant. 

By Advocates S/Shri l.Hussain, S.SeaI & H.Chanda 

- Versus- 

The Union of India 
through the Secretary to the 
Government of India 
Mrstry of Information and Broadcasting 
New Delhi -i. 

2. 	The Director Generd 
Doordarshan 
Prasar Bharati 
Broadcasting Corporation of India 
Doordarshan Bhawan 
Copernicus Marg 
New Delhi-i. 

3.. 	The Deputy Director General (NER) 
R.G.Baruah Road 
Guwahati-24, Assam. 

The Director 
Doordarshan Kendra, Silchar 
P.O: Silchar 
District: Cachar, Assam. 

The Director 
Doordarshan Kendro, Agart ala 
P.O: Agartala, Tripura. 
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Mrs.M.Das, Addi. C.G.S.C. 

o R D E R (ORAl) 
QL 

MANORANJAN MOHANTY. (V.C.) 

Heard Mr.LHussain learned counsel appeing for the 

Applicant and Mrs.M.Das, learned Addi. Standing counsel appearing for 

the Respondents. 

Mr. I. Hussain, learned, counsel appearing for the Applicant. 

files a copy of the order No.106/2007/5.111 dated 17.12.2007 of the 

'Directorate General of Doordarshan, New Delhi; contents of which reIs 

as under- 

16 	Premanshu Paul Choudhary, Transmission 
Executive (holding the current duty charge of PEX). 
000rdarshan Kendra, Agartala, is hereby transferred 
and posted at DDK Silchar with immediate effect 

2. 	This issues with the approval of the Competent. 
Authority." 

The Applicant; having faced the transfer to Doordarshan 

Kendra, Agartala filed this Original Application under Section 19 of the 

Administrative Tribunals Act, 1985. 

Now, by the order dated 17.12.2007 the Applicant has b een  

transferred back and posted at Doordcirshan Kendra, Silchar, during 

pendency of this present Origina1Applic.a 
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5. 	In the aforesaid premises, this Original Appcation has 

become infructruous, and accordingly, disposed of with consent of the 

learned counsels appearing for both the parties. 

HUSHJRAM) 	 (MANORANJAN MOHANTY) 
MEMBER (A) 	 VICE-CHAIRMAN 

/bb/ 
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DIST1ICT: CACHAR 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAJIATI 

[An application U/s. 19 of the Central Administrative 

Tribunal Act, 1985] 

ORIGINMJ APP.deTIoN NOZ - J20O7 

SRI. PREMANGSHU PAUL CHOUDHURY. 
-------- APPLICANT 

-Versus- 

THE UNION OF INDIA AMD OTHERS. 

RESPONDEVFS. 

SNYOPSIS OF THE CASE - 

This application is filed challenging the Reversion Order No. 4/2/2005-

SI(S) Dated: 24.2.2006 passed by the Deputy Director General (A) for 

Director General, Prasar Sharati Broadcasting Corporation of India, AU India 

Radio reverting the applicant from the post of Programme Executive to the 

post of Transmission Executive w.e.f. 24.22006. 

The brief fact of the case is that, all transmission Executive who were 

already working as Programme Executiv,,lchar PEX on ad-hoc basis on 

31.12.2004 was given promotion as PEX on ad-hoc basis in the pay scale of 
Rs. 7 1 500/- to Rs. 12,0001- per month vide OG-AIR Order Dated: 25.2.2005 

and subsequently extended vide Order Dated: 14.10.2005. Applicant who 

was also working as PEX on ad-hoc basis has also been so promoted on ad-

hoc basis to the post of PEX with Its time scale of pay. The applicant is also 

entrusted with additional works in addition to his duties as Programme 

Executive such as signing bills, pay orders, contingency vouchers, operating 

bank account as authorised by the Director, Doordarshan Kendra, Slichar 

during his absence periods. The applicant assumed the charge of Programme 

Executive on jL32005 as per Order Dated: 25.2.2005. The applicant was 

directed to exercise his option in regard to fixation of his pay on promotion 

within one month. The applicant exercised the said option and is getting 

U 

F 
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promotional pay scale of the post of Programme Executive. He Is working as 

a Programme executive Ainder Doordarshan since the year 2004. He was 

shocked and surprised to received the order dated 05.03.07 issued by the 

Deputy Director General (NER),Doordarshan, Guwahati by which he was 

shown to be working in the rank of Transmission Executive and as reverted 

Programme Executive and in that capacity Transferred and posted him from 

Doordarshan Kendra (00K), Sikhar to Doordarshan Kendra (00K), Agartala ç 

against a vacant post and further difected the Director, 00K, Silchar to 

relieve the applicant with instruction to report for duties at 00K, Agartala.. 

The applicant filed a representation on 9.3.2007 agaInst transfer and as no 

action was taken filed a 	Writ Petition being W.P.(C) No. 	2614/2007 

challenging the aforesaid transfer order dated: 5.3.2007 and further for 

directing the Respondents to allow him to work as Programme Executive at 

Doordarshan Kendra, Silehar as before which subsequently was withdrawn. 

The Respondents filed an AffidavIt-in-OpposItIon In the Writ Petition wherein 

they annexed the Order No. 14/2008-SI(B) dated: 24.2.2006 reverting all 

Programme Executives in All India Radio and Doordarshan including the 

applicant who were promoted on 31.12.2004 vide 0G. AIR's Order Dated: 

25.022005 on ad-hoc basis with its pay scale. The applicant earlier had no 

knowledge of the said order as it has not served upon him. 

The Applicant approached the Respondent authorities for cancellation of 

the reversion order and to allow him to work as Programme Executive but to 

no effect. In view of this matter, the applicant have no other alternative and 

efficacious remedy and the relief sought for herein would be just, adequate 

and proper if so granted. 

FILED BY: 

ADVOCATE. 
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DISTRICT: CACHAR 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH :: GUWABATI 
[An application U/s. 19 of the Ceni.ral Administrative 

Tribunal Act, 19851 

ORIGINAL APPLICATION No. 	 /2007 

SRI. PREMANGSHU PAUL CHOUDHURY. 
APPLICANT. 041 

-VERSUS- 

THE UNION OF INDIA AND OTHERS. 
RESPONDENTS. 

INDEX 

PARTICULARS PAGE NO 

1) ORIGINM AIICMION 	- 	 - 	 - - 	 l TO ic 

2) VERIFICATION 	- 	 - 	 - 	 - 

3) ANNEXURE - 	 1 	- 	 - 	 - 	 - - 

4) ANMEXURE - 	2 	- 	 - 	 - 	 - 
- 	 ti-2O 

5) ANNEXURE - 3  
6) ANNEXURE - 	 - 	 - 	 - 	 - 

- 	 2f -•. 

7) ANNEXURE - 	5 	- 	 - 	 - 	 - 

- 

8) ANNEXURE - 6 	- 	 - 	 - 	 - - 

9) ANNEXURE - 	 7 	- 	 - 	 - 	 - - 

10) ANNEXURE - 	8 	- 	 - 

11) ANNEXURE - 9 	- 	 - 	 - - 

12) ANNEXURE - 10 	- 	 - 	 - 	 - - 

13) ANNEXURE - 	 11 	- 	 - 	 - 	 - - 

14) ANNEXURE - 	12 	- 	 - 	 - 	 - - 

FILED ON 	OCTOBER' 2007 

FOR OFFICE USE: 	 FILED BY: 

SIGNATURE AtN  ACATE~~ 
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DISTRICT: CACHAR 

-- ----- - I  

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWABATI 

[An application U/s. 19 of the Central AdmifliStrat.ive 

Tribunal Act., 19851 

ORIGINAL PPLICTION 	/2001 

SRI. PREUANGSHU PAUL CHOUDHURT. 
----------- -------------------

APPLIcAnT.  
-Versus- 

THE UnIOn OF INDIA AMO OTHERS. 

-- -

RESPONDENTS. 

LIST OF DATES - 

7.3.2005: 

	

	The copy of the Charge acceptance Order. 
[ANNEXURE - 13. 

14.10.2005: 

	

	The copy of the extension Order of promotion. 

[ANNEXURE - 2]. 

6i- j o - 	 The copies of the Ietters11.C.M. Directing the 

:

applicant to perform the activities of Programme 

os- t• -°L 	Executive. 
ANNEXURE NO. 3 [series]. 

05.03.07 

	

	The copy of the Transfer and posting order.  - 

[ANNEXURE - 4]. 

9.3.2007: 	The copy of the representation flied by the 

applicant 
[ANNEXURE - 5]. 

24.2.2006 

	

	The copy of the impugned Order. 
[ANNEXURE - 6]. 



7) 31.8.2006 

4.9.2006 

-- 
/ (.iij 

T1 40 . 

I 
/ 

The copies of the Letter Dated:ii!ainIng the order 

Dated: 1.3.2006. 

[ANNEXURE - 7]. 

8) 5.3.2007 
	

A copy of the letter. 

[ANNEXURE - 83. 

10) 19.4.2007 	The copy of the combined lest of electric charges for 

the month of April 2007. 

[ANNEXURE - 93. 

26.04.2007 

	

	The copies of the ktter and the Final All India 

Eligibility list dated: 1.1.2006. 

[ANNEXURE - 10 and 11]. 

27.11.2006 

	

	The copy of the Order of the C.A.T., Principal Bench 

passed in O.A. No. 1605/2006. 

[ANNEXUR - 12]. 

FILED BY: 
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DISTRICT: CACHAR 

IN THE CENTRAL PJ)MINISTRkTIVE TRIBUNAL 
GUWA.HALTI BENCH GUWAIIATI 

[An application U/5. 19 of the Central Adrninitrative 

Tribunal Act, 1985 

ORIGINAL APP LICAT I ON NO 	/2007 

IN THE MATTER OF: 
SRI. PREMANGSHU PAUL CHOUDHURY, 

S.(o. Late. Pritih Paul Choudhuy, 

Rio. Tarapur, Silchar, 

Di5trict: Cachar, Assarn. 

----APPLICANT. 

- Vet 5 U - 

1) THE UNION OF INDIA, 

Through - 

THE SECRETARY, to the Governrent 

of India, Ministry of 

Information and Broadcasting, 

New Delhi.. -j 

2 THE DIRECTOR. GENERAL, 

Doordarshan, 

Prasar Bharati, 

Broadcasting Corporation of 

India, tioordarshan  Bhawari, 

Copernicus Marg, New Delhi..-L 
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3) THE DEPUTY DIRECTOR GENERAL 

(NER), R.G. Baruah Road, 

Guwahati - 24, Aam. 	
N 

THE DIRECTOR, 

Doordarhan Kendra 1  Silchar, 
P.O. Silehar, 

Diztrict: Cachar, Aaui. 

THE DIRECTOR, 

Doordarshan Kendra, Agartala, 

P.O,. Agartala, Tripura. 

RESPONDENTS. 

DETAILS OF APPLICATIONS - 

PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE - 

This application is filed challenging the 

Reversion Order No. 4/2/2005-51(B) Dated: 24.2.2006 

rassed by the Deputy Director General (A) for 

Director General, Prasar Bharati Broadcasting 

Corporation of India, All India Radio reverting the 

applicant from the post of Programme Executive to 

the post. of Transmission Executive w.e.f. 24.2.2006. 

JURISDICTION OF THE TRIBUNAL - 

The applicant declares that the subject matter 

of the applicant is within the jurisdiction of the 

Hon'ble Court. 

Con td 



• 
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LJMITATION - 	

- 

The applicant declares that the application is 

within the period of liritation under Section - 4 of the 

Administrative Tribunal Act, 191. 

FACTS OF THE CASE - 

	

4.1 	That the applicant is the citizen of India 

and being permanent residents of the above 

mentioned addrc'ss and as such he is entitled to 

all the rights and privileges as guaranteed to a 

citizen by the Constitution of India and other 

laws of the land. 

	

4.2 	That the Prasar Bharati 	(Broadcasting 

Corporation of India) is a Statutory Body under 

the Government of India which can sue and be 

sued in its name. 

	

4.3 	That the applicant states that, 	all 

transmission Executive who were already working 
(rEx 

	

as Programme Exec.utive Silchar 	- 

• -asl 	on 31.12.2004 w. 	givers promotion as PEX 

ad-hoc basis in the pay scale of Rs. 7,500/-

to Rs. 12,000/- per month vide DG-AIR Order No. 

1712005-S1(B) Dated: 25.2.2005 and subsequently 

extended vide Order Dated: 14.10.2005. Applicant 

who was also working as PEX on ad-hoc basis has 

Con td. 
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also been so promoted o n ad - hoctra-to the 

post of PEX with its time scale of pay. The 

applicant is also entrusted with additional 

works in addition to his thities as Programme 

Executive such as signing bills, pay orders, 

contingency vouchers, operating bank account as 

authorsed by the Director, Doordarshan Keridra, 

ilchar during his absence periods. The applicant 

assumed the charge of Prgramme Executive on 

7.3.2005 as per Order Dated: 25.2.2005. The 

applicant was directed to exercise his option in 

regard to fixation of his pay on promotion 

within one month. The applicant exercised the 

said option and is getting promotional pay scale 

of the post of Programme Executive. The 

applicant craves the leave of this Hon'ble Court 

for not bring able to annex his first promctior 

Order Dated: 25.2.2005 as he is not having the 

copy of the same. However he is annexing his 

charge assumption acceptance Order Dated: 7.3.2005. 

The copy Of the Charge acceptance 

Order Dat.ed: 7.3.2005 is annexed here 

with and marked as ANNEXURE NO. 1. 

The copy of the extension Order 

of promotion Dated: 14.10.2005 15 

Con td. 
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annexed herewith and marked as 

ANNEXURE. No.. 2. 

The copies of the letters/I.C.M. 

Directing the petitioner to perform 

the activities of Froqrarte Executive 

are annexed herewith and marked as 

ANNEXURE NO.. 3 [series 

4.4 	That the applicant 	statez that, he 	is 

working as a 	Programme executive -under 

Doordarshan since the year 2004.. 	He was shocked 	_- 

and surprised to receive. the order dated 

05.03.07 issued by the Deputy Director General 

(4ER) Doordarshan, Guwahati by w h i c h he was 

shown to be working in the rank-  of Transmission 

Executive and aa. reverted Proramme Executive 

and in that capacity Transferred and posted him 

from Doordarshan Keridra 	fDDK), 	Silchar to 

Doordarshan Kendra DDK), Agartala against a 

vacant post and further directed the Director, 

DDK, Silchar to relieve the applicant with 

instruction to report for duties at DDK, Agartala. 

The copy of the Transfer.  . and 

postlriQ order dated 05.03.07 is 

annexed herewith as MINEXURE No.4. 

Contd... 
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4.5 	That the applicant filed a enr.ion on 

9.3.2007 against transfer and as no action was 

taken filed a Writ Petition being W. P. (C) No. 

2614/2007 challenging the aforesaid transfer 

order dated: 5.3.2003 and further for directing 

the Respondents to allow him to w o r k as 

Programme Executive at Doordarshari Kendra, Silchar 

as before which subsequently was withdrawn. 

The copy of the representation 

dated: 9.3.2007 is annexed here 

with and marked as ANNEXURE No. S. 

	

4.6 	That 	the 	applicant 	states 	that, 	the 

Respondents filed an Affidavit-in-Opposition in 

the Writ Petition wherein they annexed the Order 

No. 14./2008-51(B) dated: 24.2.2006 reverting all 

Programme Eecutjves in All India Radio and 

Doordarshan including the applicant who were 

promoted on 31.12.2004 vide 8G. AIR's Order No. 

1712005-SI (B) Dated: 25.02.2005 on ad-hoc basis 

with its pay scale. The applicant earlier had no 

knowledac of the said order as it has not served 

upon him. 

The copy of the impugned Order 

dated: 24.2.2006 of reversion is 

annexed herewith and marked as 

ANNEXURE No. 6. 

Con td... 
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That the applicant states that., in the Order 

Dated: 24.02.2006 under second Para, it has been 

stated that all ad-hoc PEN listed on 25.02.2005 

will continue - as PEN on ad-hoc basis until 

further orders. It was only vide Order Dated: 

1.3.2006 it was directed that he will hold the 

current charge of PEN without emoluments in the 

said Kendra. There is in fact no filled up post 

of TP,EX under Silchar Doordarshtiri Keridra. As per 

letter dated: 5.3.2007, there are three 

sanctioned post of TREX. Out of two are vacant 

and one post shifted to other Kendra. How the 

applicant been reverted to the post of TREX, one 

post of TREX would have been shown as filled up. 

On the other hand, it was been shown that, there 

are four sanctioned post of PEN, out of which 

two are filled up and against one such filled up 

post, the applicant is workinct as PEN. Moreover, 

the applicant has also been designated as PEN in 

the electricity consumption bill list for the 

mont.h of April' 2004 prepared by the Kendra ON 

19 04 .2007. All these facts clearly prove that 

the applicant is workirta as PEN since the date 

of his promotion till date2  .-5irice the applicant 

has been allowed to work as PEN and since his 

reversion was not communicated to him. 

Con td. 
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The copies of the L t'ated: 	
N 

31.8.2006r 	4..2006 	co.ntairiin 

the order Dated: 	1.3.2006 is 

annexed herewith and marked as 

ANNEXURE No. I. 

The copy of the letter Dated: 

5.3.2007 is annexed herewith and 

marked as ANNEXURE Nc'. B. 

The copy of the combined list of 

electric charges for the month of 

April 2003 Dated: 1.4.2003 is 

annexed herewith and marked as 

AN N EX U RE No. S. 

4.8 	That 	the 	applicant 	states that, 	in the 

Final All India Eligibility list of TREXs, Farm 

Radio 	Reporters 	arid 	Field reporters as or 

01.01.2006 	(Up-to-date 	up to 02.04.2003) as 

calculated 	vide 	letter 	Dated: 26.04.2007, the 

position 	of 	the 	deponent 	is at Serial 	No. 223. 

all 	the 	persons 	who 	were promoted 	on 	ad-hoc 

basis to the post of PEX along with him vicle 

Order Dated: 25.02.2005 which includes the 

juniors numbering about 80 and shown in the list 

of 01.01.2006 by 1' marks are cc.ntinuinq as PEX 

in their respective Doordarshan Keridra in 

pursuant to the order Dated: 27.11.2006 passed 
Con td. 

I. 

I 
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(h 
by the learned Central Administraj7rerjbuna1, 

Principal Bench in Q.A. No. 1605/2006 and batch. 

The copies of the letter Dated: 

26.04.2007 and the Final All 

India Eligibility list dated: 

1.1.2006 are annexed here with 

and marked as ANNEXURE Mo. 10 and 

ANNEXURE - 11 respectively. 

The copy of the Order Dated: 

27.11.2006 of the C.A.T., Principal 

Bench passed in O.A. No. 160512006 

and batch is annexed herewith and 

marked as ANNEXURE No. 12. 

	

4.9 	That the applicant states that he is 

presently on leave by submitting leave 

application and has not yet been relieved from 

the post of Programme Executive., DDK, Silehar 

and as still holding the charges of the same. 

4.10 That the applicant states that the 

Transmission Executives and allied cadres who 

were promoted on adhoc basis as the Programme 

Executive were allowed to continue as Programme 

Executive in their respective Doordarshari 1endra 

until further order as per the orders of the 

Hon'ble Court, Ministry of Information and Board 

Cop!td... 

I 

I 
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/ Central Le- 
of

0

Ch  
casting, Government of India arid 

 Doordarshan. It is an admitted fact and the 

respondents be directed to produce the relevant 

records in this regard which are lying in their 

custody if this Hon'ble Court felt riecessary.  

GROUNDS FOR RELIEF WITH LEGAl. PROVISIONS - 

That the applicant submits that the 

impugned reversion order revert.ing him from the 

post of Prooramme Executive in which post he is 

working till date to the lower post of 

Transmission Executive with lower scale of pay 

is a punitive transfer and the same is not 

permissible in law. The applicant is working in 

his promotional post of Programme Executive 

since the year 2005, that ±Sf more than 2 years 

in a most efficient mariner and in appreciation 

of his efficiency, devotion and sincerity he was 

entrusted the additional w o r k s of 

responsibilities time and again by his immediate 

higher authorities {.Vide Annexure No 3 series) 

and therefore no question of his reversion arise 

when all so promoted Programme Executive are 

continuing as Programme Executive till dat.e As 
f-r-a 	f 

such the impugned reversioriA order &' illegal, 

malafide, biased, arbitrary and bad in law and 

the same is liable to be set aside and quashed 

Contd... 
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by this Hon'ble Tribunal by kind interference 

into the matter. 

	

5.2 	That the applicant states that, he has been 

sirgied out when the other Procramrne Executive/ 

colleagues who were earlier rromotecI along with 

the applicant are continuing as Programme 

Officer till date whereas the Petitioner has 

been transferred by degrading him to the lower 

post of Transmission Executive. As such the 
fc - 

	

impugned reversiorLorder 	Lillegal, arbitrary 

and bad in law and is liable to be set aside and 

quashed. 

	

5.3 	That 	the 	applicant 	submits 	that, 	the 

impugned reversion order has a huge financial 

bearing on him and his family members. 

	

5.4 	That the applicant submits that, 	the 

impugned order reverting the applicant in the 

capacity of the lower post of Transmission 

Executive without assigning any reasons thereof 

and offering opportunity of hearing to him is 

riot only illegal, arbitrary, and bad in law but 

is also in violation of the principle of Natural 

justice, equity, good conscience and administrative 

fairness. 

Contd. - 
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/ - 1' 	- 

5.5 	That 	the applicant 	submits 	that, 	prima- 

facie 	he 	has 	a good 	case 	on 	merit, 	balance 	of 

convenience 	and irreparable 	loss 	in 	his 	favour. 

As 	such, 	if this 	Hori'ble 	Tribunal 	do 	not 

interfere 	into the 	matter 	and 	protect 	the 

interest of the petitioner by staying/suspending 

the 	impugned order, 	the 	petitioner 	will 	be 

highly 	prejudiced 	and 	suffer 	irreparable 	loss 

and injuries. 

5.6 	That the applicant demanded justice, which 

has been denied to him. 

6 DETAILS OF REMEDY EXHAUSTED - 

The Applicant approached the Respondent 

authorities for cancellation of the reversion 

order and to allow him to work as ProQramme 

Executive but to no effect. In view of this 

matter, the applicant have rio other alternative 

and efficacious remedy and the relief sought for 

hreins would be just, adequate and proper if so 

granted. 

7 MATTERS NOT PREVIOUSLY FILE OR PENDING BEFORE ANY 
OTHER COURT/TRiBUNAL - 

That the applicants further declares that 

they have not previously filed any application, 

Writ petition, or suit regarding the matter in 

Con td. 
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respect of which this application 	rade 

before any Court of law or any other authority 

or any Bench of the Tribunal arid/or any such 

application ?  Writ petition, or pending before 

any of theru 

2 RELIEF SOUGHT FOR- 

Under the facts and circumstances of the 

• case, the applicants pray that Your. Lordships 

would be pleased to issue notice to the 

Respondents to show cause as to why the relief 

sought for by the applicants shall not be 

granted, call for the records of the case and on 

perusal of the records and after hearing the 

parties, Your Lordships may be pleased to grant 

the following relief - 

8.1 	That, the Hon'ble Tribunal be pleased to set 

aside and quash the impugned. reversion order 

dated: 24.2.2006 (Vide Annexure No. 6- 
b -C)(• 	 5-3—c- 

8.2 	That, the Hon'ble Tribunal be pleased to direct,' 

command the Respondent authorities to promote on 

regular basis the appellant as Programme 

Executive, Doordarshari Kendra with regular scale 

of pay and other service benefits with 

retrospective effect from 31.12.2004. 

Cop td... 
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rich 
That, the Hon'ble Tribunal be pleased to 	ct/ 

command the respondent authorities to allow the 

applicant to work as Programme Executive at 

Doordarshan Krdra Silchar as before. 

- 	 I 

8.3 

	

8.4 
	

Cost of the application. 

	

8.5 	Any other relief or reliefs to which the 

applicants are entitled to under the facts and 

circumstances of the case as may be deemed fit 

and proper by the Hon'ble Tribunal. 

9 INTERIM RELIEF PRAYED FOR - 

During the penderic.y of this application, the 

applicant spray for the following relief - 

9.1. That the Hon'ble Tribunal be rleased to stay the 

	

• 	operation of the impunied order dated: 24.2.2006 

(vide Aninexure No. 6) till disposal of this 

application. 

The above relief is prayed on the grounds 

mentioned in the Paragraph 5 of this application. 

10) 

This 	application 	has 	been 	filed 	through 

advocate. 

Con td... 
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/ 
PARTICUL.AS OF I.P.O. ii 

I.P.O. No. 	 S2.&r 	422- 

Date of Iue 	: 	ôfiu) 07 

Iued from 	 P. 0  

Payable at 

I 
LIST OF ENCLOSURES - 

As stated in the INDEX. 

Con td... 
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V A  K IF I C A T 1 0 N 

I, Sri. Premanqshu Paul Choudhur•y, Sb. Late. 

Late. Pritish Paul Choudhury, aged about - 40 years, 

Resident of: Tarapur Silehar, in the District of - 

Cachar, Assam, 	do hereby verify 	that 	the statements 

made 	in paragraphs .of 	the 

accompanying application are true to my knowledcje, and 

belief and those made in Paragra are the 

matter of records, and that I have not suppressed any 

material facts. 

Arid, I set my hand on this verification today 

the ____day of October' 2007 at Guwahati. 	- 

)OoJ 

nt 

Contd. 
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PRASAR 131 IARATI 
BROADCASTING CORPORAflON OF INDIA 

DOORDARSI IAN KFNDRA: (iI! CHAR 

( ). 	.(•• 4(-lV2004-0./i\.(J/ .a c1 7' 

Axt\Io 

Dated. SiIeha 
the 7th  March 0 

OFFICF ORI)F.,R 

- 	Consequent upon his promotion to the post of Prograniic Exccuiivc vide 
I)ie's A I I. NE\V DtIhi s order No. I 7/2005-S1(B) dated 252.05. Shri Prmungsini Pai.i! 
ChudIiury, 'I'ratsrnission Executive of this Kendra has assumed the charge of' the oIiicc dw 
'•rt iramme Fxecutivo on adhoc basis in the afler-noon of 25h1 lebruary,2005 in the pay scale of  

MUMN 200W- pIus other allowance.s as admissible from lime to time. 

lie shOuld exercise his option in regaid to fixation of his pay on promolion 
one month Iroin the date of his promotion as per FR-22( )(a)(l ). 

YZI 
I) 	•.)) 

:'I 	lrcnanshu I'aul ('hoi.idhury, . 	. 	 ( Fi.C'. (Zhatida ) irwflme Fxecutivc, 	 'Administrative Officer 
l)'I:rh:jn Kendra, Silchar. 	

tOt' I)IR[C]'(jk 

ct•)\ lou inlorinal ion & necessary action to :- 

the !)irectoratc General of Doordarshan, Copernicus Marg, Mandi i-louse. New Delhi iir 
kind information .& necessary action. TWO copies of CTC in respect of Shri Premancshu 
Paul Choudhuiy lEX ( adhoc  ) is also enclosed hcrwith. . .  
The Directorate General of All India Radio, Akashvanj Bhawan, Parliament Strcei. Ne'. 
Delhi with rcflrcnce' to the order stated above. One COPY of CTC in respect of Shri • 	l'remangshii I'aul Choudhury, PEX(adhoc) is iIso encibsed herewith. 
The i)y. Director General, Doordarsh.in, R.G. Baruah Road. Guwahatj-24 1w kind 
inftniaiion, One copy of CTC in respect of Shri Prcmangshu Paul Choudhurv. 
PFX(adhoc) is ehctoscdhepwjth • 	

. The Pay & Accounts Officcr, Miii. . ol' I &B, Doordai'shan ConpIex, I /3.tJ.S. Sarañi. • . 	ml I Green, KoIkata95 alongwith a copy of CIC inrcspect of Shri Prcmangshu Paul 
(Iioudhiur,', P [X(idhoc) 

. 'Ih Director/Station Engineer, DDK,Silchar. 	. 	. 	. 	. 	 . 

. Ihe AC/,\sst I../SSK, DDK.Silchar/P, to DTC 7 Q )c 	. 	. 	
. tI Admninisti-atjve Scction/Account section of all s(aff of DDK,Sjlchar, 

the I':niiiceuiig 	 . 
Personal 	Ii Ie/Scrvjce 	[3ook 	of 	Shri 	I'rcmangshu 	Paul 	Choudhur,. ? ITX(adhoc),DDK,SiIcjiai. 

.... 

Iar 	 '1- 

• 	. In 
- 	 . 	 . 	 . 	 .-. 	 . 	

. 

'- .l_ 	• ' 	 . 	.1 	- 	- - 	. 	. 	
0 	 - 	•. 	 - 0 	0 	,4J 	 5-- 	 . -. .' 	 - •_•00 	.+ 	 ; • 
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WAIN 
PRASAR BHARATI 

(BROADCAS'IING CORPORATION OF INDIA) 
DIREC'IORATE GENERAL: DOORDARSH.AN  @ 

(3320 13/2/2003-S-Ill 	 Dated 4 10 2005 

OFFICE MEMORANDUM 

;ut;ct:- Adhoc promotion in the grade of PEXs. 

A copy of the Cornmuni.caUon No, 4/2/2005-SI(B) dated nil received  from DG: 
AIR ou the above subjectis forwarded herewith for informthon and necessary action. 

Lk 
(P.K. BANFE) 

Deputy Director (Adnn.) 
Tel.e: 2336745 

Co' to: 

:. 	A! I. Doordarshan Kandras. 
CJ:'C/ Di) New, New Del W. 
Pay and .Accouffls ollice, l)ooidarsLin Delhi/ Mumbai/ Kolkata / 
Che.nnai/ Lucknow/Guwahat.i. 
Vigilance SectonConhdenLa1 Cell, DC: [)i) New Delhi. 
Srare Copies. 

\' 
For General Director 

Contd... 



niorlty 
S.No.Nameof the. PEX 	, 

J. IV.M.Gokhale_• 8 
2 iSmt.DiptltlIshra .iL 

29 
44 4 	ISurnan Srivastava 

S Atrna Prakash Mishia 45 
6 	P.K. Srivasta7a . 	Si 
7jcr.Pareek 7z 

................. 
LS.......... 82 .. 

97 .  
............... L. 
............ 

13 K.C.Mondal 49 
. 

14 4M. Srinivasan 	. 152 
15 ilva tiltra 176 
16 S. Santhanam • 	• . 197 

...........- 206 

.... 207 
211 

.............. 230 

22 
 

it 	Mehta 255 
•.-. - 

IApIrna_F3aijee 264 
25 THarendra . Kur 268 
26 LM.L.Gohale•• • 	280 

. ..... 
Jffi!9L... 311 

320. cpiii.c 325  
31[P.K.Mujumdàr. 

.... . 

•329 
32 iR. Venkatesh 333 
33L1. Sundar. t342 
34IR ...Srinlvasan i. 49 .: 

El 

I. 

__ 	 .i. 	 .. ______ _______ 	 • 
- 	 PRASARBHARAI 

BROADCASTING CORPORATION OF INDIA 
DIRECTORAI E GENERAL ALL INDIA RADIO NEW DELHI 

File No.4/2/2005-S1(13) 

f0rd'er No17/2005 S1(B) dated 25.)2005 

In continuation of the promotion on ad-hoc basis, ordered by DG:AIR order 
e.lo.1.712005 -S1(D) dated 25th February 2005 and also vide extension qf ad-hoc 

• promotion upto 30th June 2005 as approved by DOP&T tothose who are already 
• working as Programrhe Executives on ad-hoc basis as on 31st December 2004 the 
• fofl9wing  list is forwarded to DG:Doordarshan for lssuin necessary postitigS, in 
accordance with ruls applicable to those promoted exclusively on ad-hoc basis 

I 35 Shivendra V&rna 	367 

• 	I....' 	.' 	........... / 
.. 

Con td 



36 	njafla Gin 	\ 	3B4 

0(kr) 	386 
3; 	s:°ip1 

challel1tlra Verma 
-- ------- -.--. 

396 
r 33 398 

 akrat 1IW \ 
4') 	: 
41 

c 455 
L%3 473 

1avfle 	Kurnar - --:- 47 
45 	Cy 	i0e 

515 ----- r1 	M.  Mohafl j(ffnr 
- - 

fl 

Director (P&EA) 
For Director GeflCrt 

Cop0r9 with anneXU1 orward to 

. 	S to CEO, Pra5 
BhrBti/ to DG, AIR. 

AU DDGS/C0fl5t 	(A&flI 

PY & 
A:.COUflt5 OffiG5 	

AIR Deh/M 01 

Luc.knowIC' 
\Ajilance sectkotVBA set1on/c0mpJt SedJO 

PY & AcCO' 
Officers (IRLA), AGCR 

BUiICJi9t IP Estat Nev,,' 

svfl Sctor, DG:AIR 
Delhi. 

TC 
PreSidt, Pro ammo Staff AssOctk0F of AIR & 

Doordar50I DTPESI AIR
S  New Delhi ,  

The preside' prograflime taif weare AsSOCiatofl of AIR & 

Doordarshanf ii 
 814 Mew Delhi. 

g. 	The 	 5ecreta, SCIST ASOC°' 257980, 	QC 

Generi  
ghuflat SadarTh 	

Road,N 	Delhi. 

10 	 O Persnal flies of the oiiice conCerne 

ii. 	Guard fllelorder file. 
12. 	spare opie 
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ANNEXURE -. 

PRASMk BHARATI 

BROADCASTING C0RPORATI0I OF INDIA 

DOORDARSHM1 KENDRA :: SILCIIAR. 

Dated, Stichar 
NO. SLC_25(2)/2005f936  

	

- 	 the 4tt Oct.'OS 

The Branch Manage 

State Bank of India. 	 - 

Main Branch.- 

Silchat-t... 	: 

Subject : Delegatiofl of Powr 

Sit, 
• In supr sessiOfl of this office letter of even 

number dated 23 August 1  2005, under provision of 

Treasury 
Rules, 142. I au.thorise 'Shri P.?. ChoudhUrY, 

• Prograutme Executive, DoordBrshafl Kendra, Silchat to 

sign on my behalf 
a ll pay  billS, TA btllS and 

c. with effect from 
otingeflt vouchtr5, Pay order et  

05.10.05. 

Shri Paul ChoudhUry is also authorised to 

operate the current Bank Account No. 01000050610. 

The specimen signature (in duplicate) of Shri 

Paul ClioudhUry, Programme Executive of this Kendra 

duly attested is enclosed herewith. 

Yours faithfully. 

Sd!- DR. SHAILESH PAI'IDIT 

J 
	

Enclo 	: As bove. 
	DI RECTQ. 

COntd 

/ 



4. 

 

 

 

The.Asstt. Station Engineer, DDK, Silehar. 

Programme Executive's/A&E's DOK, Silchar.  

The.Asstt../SSK, DDK, Slichar. 

The Cashier, DDK, Slichar. 

Sdf- Illegible. 

for Director. 

V 
Copy for information to :- 

LI 

The Deputy Director General, (HER), Doordarshan, R.G. 

Baruah Road, Guwahati-24. 

The Pay & Accounts Officer, Minister of Information 

& Broad casting, Doordarshan Bhavan, Golf Green, 

Kolkata- 95 with a copy of 5pecimen signature of 

Shri = P.P. Choudhury, Prograuune Excutive. DDK P  

Silchr. 

The Pay & Accounts Officer, IRLA Group, AGCR 

Building, Minister of InformatiOn & Broad casting, 

p 
	I.P. Estate, New Delhi with '.a copy of specimen 

signature of Shri P.P. 	Choudhury, 	Progrrnme 

Executive, DDK, Silchar. 

Con td... 
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PRASAR BHARATL 
(BROADCASTING CORPORATION OF INDIA) 

DOO11ARSJjN KENDRA: SILCHAR 

.UNO. DT/SLCLi(2)/2005/ q4 	Dated Silchar the 7th October'05. 

I.C. M 

The undersigned is proceeding on leave with effet from 10.104)5. During the 
ieave of undersigned from Head-quarter Shri Pawan Tuli, ASE will look afler the duties 
of the undersigned and he will be declared as a Head of Office 

Shri P.Paijl Choudhury, PEX will be as a Programme Head and however all 
çfinancial approval relating to Programme may be obtained from Head of Office 

ily.Regarding any transfer/relieving and forwarding of representation will be done after 
oming back of the undersigned. 

r.Saile 	an 
Director, 

~Copy to:- 

Shri Pawan Tuli, ASE,DDK, Silchär. 

Sl P Paul Choudhury,pEXDDKgjj 
-' \3I)DO 

4. Assistants 	 and Property) 

U 	 Ut - 	 .- 	 - 

- 	 / 
Conta 
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ANNEXUPE- 3 (B) 

PRASAR BHARATI 

• BROADCASTING CORPORATION OF INDIA 

000RDARSHAII KE!IDRA '. SILCHAR. 

itO. DDK/SLC/1(2)/20061552 	DATED SILCHAR THE 14th 
- 	J1JHE' 06. 

I. C. 14. 

In partial modification of the 1CM No. 

ODK/LC/1(2)/2006/55 dated 12 dune' 2006, the 

1nder;5.igned will proceed on 1  •IJTC from 15 th  ZtLne'06 
OF 

Al nwards. During this period, Shri P. Paul Choudhury, 

EX will be programme Head and Shri P. Tuli, ASE will 

ook after the work as Head of station for only 

routine work - except any policy matter and decision 

till the joining of the undersigned. 

Apart from above, Shri P. Paul Choudhury will 

have full power for programme acceptance/approval and 

ecording!Payments of the progtarame accordingly.  

Sd/- DR.SHAILESH PANDIT 

DIRECTOR 

1çopy to :- 

The Deputy Director General (HER) , Doordarshan, 

Doordrhan Kendra, R.G.Baruah Road, Guwahati 
for kind information and necessary action please. 

Shri .P.Tuli,Asstt. Station Engineer. 
3 Shri. P Paul Choudhury, PEX 

4. Asstt. (Suit.G.Sharma). 

S. Programme Section. 
6PAs 

7. Shri J.Roy, UDC, AccountB Section. 

I 

il: 

'9, 

Con td 



PRA8AR BHARAI 
}WA1CA$TING CO1URMION OF INflLA 

I)O.DAR31iN KENtRA 	SILCHA.R. 

.urc/sLC/1(2)/2006/v1 	 Dated Silchar the 17.10,06 

•M. 

The under3jned will proceed on leave w.e.Zr* 18th 
October to 31t October 1 06. turing thi3 period, 8hri P.Tuli,ASL 
will ikiftor the work its Head,of Station and Skri P.Paul Choudhur9, 9  
PEX, will be. Programme Head for day to, day routine worka. 

Apart fr,m above any Policy uiatter will be decided -und-
when under8igfled return from 

(Dr. ShaileohntUt) 

: CQPV 
1. 8r-i Pwu Tuli, Aasp ODK, Silohar. 
2, .A1irj P,Pau3. ChoudhÜry,kX,DDK, Silohar. 
3. 	Do/Asstt/progrMnme SeÔtiofl/PA:3/ 
+o 	Notice Bard. 

Shri S.T.Sailo,Deputy Director GeneralI/C(NER-lI), 
•rdarhan, R.G.Bnruet Road, GuWahatt-2 for kind 

informt1on and necessary aotin please. 

• 	• 

Contd... 



iti 
D1UUUIaMLL1 vtpvi1Ofl of India 

Doordarhan Kendra:: Silehar. 

NO DTC SLC 1 (2)12006/ 	'J 	Dated Silehar the 5. 12.2006.  

1CM 

The undersigned is proceeding on tour to DDK,Tura on 6 12 06 
to 12 12 06 in connection with the North East Drum Festival During his 
absence from Head-qtr, Shri K.Roy,Assistant Engineer will look afler the 
routine duties of Head of Office except any Policy. matter and Shri .P.Paul 
Choudhury,PEX, will function as Head of Programme in addition to his own 
assignments. 

411  

(Dr.Shailcsh Pandit 
Director 

1 Shn)-R, Assistant Engineer, DDK, Silehar.  
2., hfi P.Paul Choudhury,PEX,DDK,SilcIiar. 

Copy to:- 

The Deputy Director General i/c(NER-II),Doordarshan, R.G.Barua. 
Road, Guwthati-24 
The Assistant(Adrnn&Accounts)IDuty RooniAs. 	1 

4-- 
DIRECTOR 

AYATo - 7-10 

Contd 
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PRASAR BHARATI 

BROADCASTING COp,pOATION OF INDIA 

DQORDARSHN KENDRA :. SILCHAR. 

NO. DTCISLC/1(3)/20071 	
Datd Silchar the 7th 
eb'O7. 

I. C. M. 

In undersigned is prçcedifl 	
on tour to 

Guwahati on 0.02.07(M0rflh) in-c-Onfl 	o-with works 

rlatd to Commissioned PrograrMft 2006-67. During th 

absence of undersigned from ad-qtr. Shri K. Roy, AE 

will function as Head of Office and Shri P. Paul 

Choudhury, PEX will function as head of PrograTtUe. 

They will look after day to day routine work except 

any policy matter of this Kendra. 

Sdf- Illegible 

(DR.S1IAILESB PANDIT) 

DI RECTOR 

Copy to :- 

• 	1. Shri K. Roy, Asztt. Engifler, DDK, Silehar. 

- 2. Shri P. Paul Choudhury, PEX, DDK, Silcher. 

• 	3. The 000./AsSttB. 

4 Progrararfie Section. 

Shri S.T. Sailo, DDG (HER-Il), Doordarshan, Doordarshan 

Bhawan, R.G. Baruah Road, Guwahati-24 for k±nd information. 

Contd.. 

I 
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BcoAoChsTING OP;01TI0l OF INDIA 

DOORDAHl 1EJNDRA 	SILCHAR 

NO. DTC.fSL,1()!2007 	
Dated Silchar the 16.02.03. 

I. C. M. 

In undetBi ied will be on le8e to home 
town , 

i..unaqadh (GijarBt) to avail Home %Town LTC and 

urgent domêtiC affairs from 19.02.07 to Q4.03.07. 

During this period Sht- K Roy, AE will furtti0fl B5 
Head of Office till the jolninO of the und içjnd ot• 

any Sr. Officer and Shri P. Paul 
CoUdhUry, PEX will 

function as head of Programme. They will look, after 
day' to day outi works excet, any policY matt of 

 

this Kendra.. 
df- illegible 
(Dr. ShaileSh Pandit.) 

.Difrector. 

Copy to :-• 

1.Shri K Roy, AE, DK, Siivhar. 
2.Shri Ps Paul ChoudhUrY, P, ODK, Silchar. 

3.The DOJA5siBtar1t5. 
4.The prograUU1C Secti0nf5/0tYP00m. 

Shri S.T. Sailo, DDG(HERII), DOOrdr5han, Doordarahan BhaWBfl, 

R.G.BarUBh Road, GuwaiThti24 for kind information. 

Sdi- illegible 

Dire ctor 

Contd... 



ANNEXURE - 4. 

PRASARBHARATI 

(BROADCASTING CORPORATION OF INDIA) 

OFFICE. OF THE DEPUTY DIRECTOR GENERAL (HER) 

DOORDARSI4AN ;: R.G.BAP,.UAH ROAE : GUWAHATI - 24. 

NO. DDG(HER)IDD/GIJWI6(3)f2007-513366 

Dated: Guwahati, the 2 .6 th February' 2001. 

ORDR 

Subject: Transfer/Posting in the Gxade of Transmissioq 
- 

Executive. 

Sri. P. Paul Choudhury, Transmission Executive, 

(reverted PEX) , DoOrdarshan Kendra, Silehar, is hereby 

transferred and posted to Doordarshan Kndra, Agartala 

in the same apacity against the vacant post. 

The Director DDK, Silchar is requested to relieve 

Shri P.Paul Choudhery Trex immediately with 

instruction to report for duties at DDK, Agartala. 

Sd!- H.achid 

Deputy Director(Admn), 

for Dy. Director General (NER) 

The Director, 

Doordarshan Kendra, 

Silcthar. 

Copy to:- 

1. 	The Director General, (By Ashoke 3ailkhani, DDG 1  (NE 
Cell), Doordarshan, 000rdar5han Bhavan, Copernicus 

Ilarg, New Delhi-110001 for kind information. 



'I 

1/ The Director Generel(Shri SBit, 5.0 by n&ne) 5-1 

section, .Doordr5hBn, Doordar5hn Bhavn, Copernieu5 

MrcI, New Delhi-110001. 

The Director, Doordarhan Kendra, Agartala. 

- Shri P.Paul Choudhery, TREX, -------iç Slichar. 

Sd/- illegible. 

5.3.2007 

for Dy. Director Genaral($ER) 



 

,4rwo'ç 

ectór General, 
Drdarshan Bhavan, 
pernicus Marg, 
DE 

 

Subject:- Prayer of for cancellation of Transfer Order from 
Doordarshan Kendra, Silchar to Doordarshan Kendra, 
Agardjala 0  

Throh Proper Channel )  

I
N Respected Sir, 

I would like Vo bring to your kind notice that through 
an order of .  DDG(NER), Gauhati undersigned has been transferred 
as Transmission Executive from DDK,Sflehar to DDK,Agartala. 

I may kindllybe allàwed to. add most humbly that as 
per the order's of hon'ble Court , Ministry and the Directorate 

regarding which you are well aware that the TREXs and allied 
Cadres who was promoted on adhoc basis as Pex were allowed to 

continuec. as Pexs in their respective Kendres until). Luther 
order • Thus current order under reference is contrary to the 
decjssjon of the Ministry and judiciary both , More-oven ,it is 
an instance of designed humiliation thrust upon the undersigned 
by the office of DDG(NER), for malafied reason 

Sir1I have been serving this Office to the best of my 
ability through thick and thin , most of the time present 

Director and other Pex who are from outside are either on Leave 

or tour , when the undersighea has not been given oportunity of 

any leave een during the Durga Puja and Kali-Püja,vacations or 

on New Year Eve for production and mounting Spl. Progamme,. 

Over and above I have also dunctioned as DDO for long 
ten months-, 

Therefore, Sir I do feel that this unjustified transfer 
order which Is singular and not rQutine , is a punitive order to 
eat out my mental peace , familial wel]. being. , and unjust re-ard 
for the effort I have been putting in"for the functioning and 
betterment of the Kendra. 	. 

Therefore Sir, Prima-fade finding is that this order 
* tsejf is not tenable on the ground tat this has not been done 

'I Contd 1  P-20 
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55 5 5  S  

by the Wre,ctorate 	but by the office of the DDG(NER) which 

my knowledcie is not empowered to do so and based on the details 
- of prayer which I have made as above I would requestou 	to 

• kindly cancell this order so that I. am able to do my job with 
the sense ollf,  purpose and 	the firm conviction that justice in 
the end prevai1s and for the act I áhall remain ever grateful 

Yours fithfu11 	• -- 

• 	 O7 S 	
(P.PAULCHOUD 	Y) 

• 	 PROGRAMME EXECUT NE::: 
EOORDARsHN KENDRA: • 

• 	 SILC}IAR, 	• 	 - 



- 

Z PSARR 13HARATI11  
\/ \/ BROADCATINGC9R1ONOFINDIA 

RADIO 
C-- 

No. 4/2/2005 - S 1(B) 	\\ 	" // New Delhi, the 24.02.2006 

ORDE R 	.—S.L(BJ 

The Transmission Executives Production Assistants and its equated categories who were promoted as Programme Executive in All India Radio and 
Doordarshan purelon Ad-hoc basis vide DG: AIR' s Order No. 17/2005 - S 1(B) dated 25.02.2005 

only for one year are hereby reverted to their respecflve 
substantive posts of Transmjsion Executive or Production Assistant etc. 
whichever the case may be, w.e.f.24.O22OQ6(N 

Ad-hoc PEXs listed on 3112 2004 vide this Djrectorats communication 
dated 03.08.2005 issued under File No. 4/2/2005 - S I (B) will continue as PEX on ad-hoc basirdnntil further ord.rs. 

• 	 This issues with the aproval of Dirctorenral, All India Radi 

)0ek  
(Uday Sahay) 

Dy. Director General (A) 
for Director General 

Copyto:- 

Head of StatibflslQffices of AIR. 
pS to DG: AIR/Doordarshan 
DG: DDn (S.O. S III Section) with tio request to communicate to all 
Concerned Dpordarshan Kendras 
All DDGs including Regional DDGs. 

The Pay & Accounts Ocer, Delhi/Mumbai!Kolkät3/Cleflflaj/Lul 
Vigilance Section DG: AIR/DG: DDn. 

7, 	
Cash Section (DGAIR) in respect of Snit. Anjali Sharma and Smt. Indu 
Sharma PEXs, DGAIR 
S VII Section DG: AIR. 
The President PSA, C/o T&PES, AIR, New Delhi, 10 	The President PSWA Punjabi Sectjcn AIft New Delhi, Personal files of officers Concerned 
GUICI file/Order folder. 
Spare copies — 10. 

F 



- 	
- 	 - --*'- 4q

-  
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DIRECT0R GENERAL,AIR'S SATELLITE MESSA OE DATED 01.3.2006 

In continuation of the DG,AIR's order No. 14/2006-SW dat?d 
24.02.06 (File No. 4/2/2005-SI (B) dated 01,3.06) forwarded by the 
DG,DD,New Delhi's letter No. 32013/2/2005-S.iiI dated 083.2006, 
the TREXs, PAs & equated categories reverted from the post of PEX 
w.e.f 24.02.2006 (A/N) shall henceforth hold the current charge of 
the PEX without emoluments in the, same kendra they are presently 
posted. 

PRASAR BMRATI 
BRO?DASTING CORPORATION OF INDIA 

000RDARS}ThN KNDRA: S ILCI-IAR 

. NO.SLaC-14(2)/2005-06/A&G/ 	Date.8006. 

Reference Directorate General,AIR, New Delhi's R.N.Message 
dated 01-3-06 as cited above, Shri Premangshu Paul Choudhury, PEX 
(Ad-hoc) shall henceforth hold the current charge of Programme 
Executive (Ad-hoc) at this i(endra without fin fda]. emoluments. 

( Dr. hail h Pandit) 
DIRECTOR. 

Co-y for information forwarded to :- 

Shri Premangshu Paul Choudhury ,PEX(Ad-hoc) DDK,Sllchar. 

The DG,S-I(B) Section, All India Radio,Akashvani Bhavan,Parlia-
-ment street,New Delhi-110001. 

The Director General, S .111 Section,Doordarshan ,Doordarshan 
Bhavan, Copernicus Marg, New Delhi. 

The Dy.Director General (NER), Doordarshan, R.G. Baruah Roa 
Guwahati-24. 

5, The Pay & Accounts Officer,Doordarshan , Akashani Bhavan, 
Eden Gardens, Kolkata-1 

Steno to DTC/ASE,DDK,Silchar. 

Account /Admdtnistrative Section, DDK,Silchar. 
S. Asstt/SSI(,DDK,Silchar. 
9, Cashier/Prog.section/Duty Room/Transport/Engg.store/PCR/Library 

Section. 
lO.Personal file and Service 13cok of Sh, P.Paul Choudhury, 

DdTOR. 

••0S 
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PRASAR BHARATI 
BROADCASTING CORPcTION OF INDIA 

DOORDARSI-IAN KENDRA:SILCHAR 

LC- 1(1)/2006-.07/A&G/ 	 Dated,Silchar the 5th  Mar.2007 

The Dy.Director General(NER), 
(Kind Attn. Shri H:Rachid), 
Doordarshan, 
R.G.Baruah Road, 
Guwahati-24. 

Sub Filling up of vacancies in the grade of PEX, Cameramen, Film/Video Editor, 
TREX, Stenographer and Clerk Grade-I! in Doordarshan in North-Eastern 

Sir, 	 Region(O, 	L ck-1\R) 

Kindly iefer to the DDG(NER),DD's Office Memo No DDG(NER)/DD/GUW/Staff 
Position/2005-S/ dated 5.3.2007 on the above subject. The present vacancy position (as on 53.07) 
of the following Programme and Administrative Cadre in respect s  of this Kendra is furnished as 
desired:- . 

Sl.No. I Name of Post 	
: 

Sanctioned Filled Vacant Remarks 
1 : 2 3 	. 4 5 6 

 Programe Executive :4 2. 2 
 Cameraman Grade-Il .8 2:. 6 
 CameramanGrade-Ill - 	 . - 

 Film/Video Editor 3 -. 2 1 post shifted to other 
kendra 

 TREX 3 - 2.. 1 post shifted to other 
kendra. 

 LDC 	. 17 	. 10 - 7 posts shifted to othe 
kendras 

 TA 	• 2 
 LT 	. - - - 

 GA  

• 	. 	Yours fathfu1Iy, 

(k1 
ASSiSTANT ENG • ER(DDO) 

For 

I 
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V .SLC-35(3)/EC-2006/A&G/ 4O 
ctrc Charaes for the month of APRIL'2007 
- Name and Designation Qaurter 

No. 
Previous 
Reading 

Present 
Reading 

Unit 
Consumed 

Energy 
Charge (Rs) 

Fixed 
Charge (Rs) 

Electricity 
Duty (Rs) 

'Total 
Amount (Rs) 

Previous 
Balance (Rs) 

Net Payment 
Due (Rs) 

Dr. ShaileshPandit, Director D-1 00875 00986 111 305.25 45/ 5.55 356/- 2189/- 2545/-  _ 
- 

Shri S. Mukhopadhyay,ASE D-2 00185 00242 57 156.75 45/- 2.85 205/- NIL 205/- 
. S1ri P.P. Choudhury, PEX D-3 01617 01769 152 445.20 90/- - 	 7.60 543/- NIL 543/- 

- 

- 

ShriS.K.Sinha, Sr. Technician 
Shri Jyoürmoy Roy, Assistant 

C-112 
C-I/6 

00154 
01209 

00261 
01297 

107 
88 

294.25 
242.00 

30/- ..
30/- 

5.35 
4,40 

330/- 
276/- 

492/- 
517/- 

822/- 
793/- 

Shri D. K. Barman, EA C-117 00004 00004 NIL NIL 30/- NIL 30/- 309/- 339/- 
Shri M. I. Mazumder, SEA C-J18 00650 00705 55 151.25 30/- 2.75 184/- 909/- 1093/- 

- 

- Shri Alok Biswas, UDC C-11J3 01012 01072 60 165.00 30/- 3.00 198/- NIL 198/- 
- Shri Swapan Kr. Paul, UDC C-IT/6 00002 00002 NIL NIL 30/- NIL 30/- 240/- 270/- 

Shri Manoj Chakraborty, EA C-11/9 00686 00739 	- - 53 145.75 30/- 2.65. 178/- - NIL 178/- 
ShriSwapanKr.Das,Sr.Tech. C-ffl/5 01143 01268 125 348.00 60/- 6.25 41411- 812/- 1226/- 

- ShriSona Kr.Das,EA C-ffl/6 00649 00741 92 253.00 30/- - 4.60 288/- NIL 288/- 
- Shri Sanjay Das, UDC C-ffl/8 00796 . 00854 58 159.50 30/- 2.90 .192/- 738/- 930/- 
- ShriParitoslfDeb,'UDC C-IV/6 01006 01089 83 22825 30/ 4.15 262/- 1335/- 1597i 

Shii B. K. Mazumder, Driver C-1V/8 00942 00987 45 123.75 30/-- 2.25 156/- 529/- 685/- 
- 

- 

Shri Debasish Dey, EA 
Shri Anjan Kr. Paul, LDC 

C-rV/9 
C-V/6 

00160 
00810 

00160 
00875 

NIL 
65 

NIL 
178.75 

30/- 	. 

30/- 
NIL 

. 	3.25 
30/- 

2 12/- 
120/- 
NIL 

1501- 
212/- 

- 

Shri Dilip Kr. Das, AE 
Shri D. D. Choudhury, EA 
Shri R. B. Sinha, E- S/G 

C-V/9 
C-Vt/I 
A-Ill 

00677 
00559 
00535 

00687 
00605 
00560 

10 
46 
25 

• 
 27.50 

126.50 
68.75 

30/- 	- 

30/- 
30/- 

0.50 
2.30 
1.25 

58/- 
159/- 

' 	 100/- 

NIL 
NIL 
483/- 

58/- 
159/- 
583/- 

S . .... SAR EHARA
BROADCASTING CORPORAflON OF INDIA 

000RDARSHAN KENDRA: SLCHAR 
• 	'BELL Date : 19-4-07 

Ax N'o ~ --  

- 

- 

I 	
(A.K.BANIK) 
Assistant Engineer (DDO) 
For DIRECTOR 

'py to :'*The persons concerned are instructed to deposit the electricity charges as indicated above in cash to the Cash Section, DDK, Slichar onpr bfore 11-05-07 
during working hours. 2. Shri S. K. Sinha, Cashier,DDK, Silchar for necessary action please. 3. Notice Board. 

For DIRECTOR. 

S . 	 - 	 - 	-. . 	 • ,.,.. 	 5 
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- ..-.-. 	I •.Q C. OR I ww 
Sc 	TREX(G.P) 11 685 11.685 	• OR 

- 	TREX _ 30.1:,a5Q1;85 DR 
- 	TREX(Gp) 3; 31J.86 OR C5S.8hcpa 	l( REX(G.3P 3056 3.1096 DR 1W AR.R 	 H 

3 .R31 K.iore 	 1.163 	 MA 
4 jsrnt.Dipu 	 71.663 	 MA. 

Sh1 - 	 13.55 
6 	 Narnoea 	 9564 	M 	 L9SjMC 

r 

I 

No. Name 

7 Skh 

3 	<rsnr.a Mi.n 
4 2kUn1ZC-.Lm 30.1056. 
5 21.1.51 
8 31 !059 
7 M 	Ram,c 	............ 23.9.56 

9.51 

: 	1.6.54 

•:1 	R.OM 

12 VM.C-okj 

- 

- 	

- - 

. 	
-----.- ...--.-'- : 

no Field R2por-ter.3sonQ Ol0E(uPiatedupOU27) 	

: 
- - 	..Datecf_j.-.— .. 	I. Wheme i 	 IDazeo(eyj apptJnthe 	 yj 	 . 	

. . EcaotçJiñ 	SCJST/OEc Des 	 . .c . 	 Place O(A25Z 
saM p'c ," . 

POSflG 
, . 	- 

TREX 

R 

- - B TREXkG.&P) 	• 3 
-  - .J. .:. 23.853 .a. QR.__L. j IRthd 

- 	TRE((p. 	!2 -13.9.8s OR 132 AtR2an 
TREX(Gp .2.89 19.1Z89 OR S3IRKStiracr 

( - 	TREX(G.3p) I 1.o.73 3.3.8-4 Prr.cee 	I NR CBS BhCCaj 
- 	TREX((:;P) 	04 C4.65 

Final All India 

- Birth 

. 	3 

13450 

1.5.55 

10.1 49 

- 	 I 	 7 	Na 14.1.50 	MC.xn.M.ADj.pR 	I 

• 	. 	-.-... 	.- 	.... 	:.. 	- 	a..:- 	. 	ji . :iJ•_.  

- 
--.-............... 

.-, 	 .- -- •.•. ..- 	.•- 	..- ... .-- 	 . 	1. 

I 



.29 

' 4 362 

7.12.' 

- 	13lO 

= 

------ 

_I_LU Lit 	r, Ip 	il 3.Sc -- Tm  I 
-.-- 	r-------.. U 	'D JLt 

I  I  
. 

J A MS 

BA 

zi 

ozaa 

-64 

I 	4 	•N Vcy O (-------------- 
43 ?rJru 

45 ? P. Sinç.i 
446 )4 Sat 

• 	47 

48 Sçn 
• 49 

50 s .' 

- 

i
.....-. 

I.. .87 
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EX TRI174oI7_  
Sc 	Ti  R Ex 	

1O2'O'io2eT ChErpj 

NR I 	OD,Ne 
1986 I 	

t,886 I I 	AIR, Jic-r 	if 
I 	 R 	I 	S86 	( if 	Rect TREX 	
/ 	

25.8. 86 I 55 Re-r 
AfRr 	Ic 

- 	
8 66o8 86 

- 	I 
AIR. j 	Jaç 	p 

TR 	I 	j 	586 	1 . 	 if AIR,SjI• 	J; 
-.6287 	 1986 iAIR.flcIlc OR  

if 	Alp. 

falls- 

_J jC_9988 	I 	9.9.88 	
1j_sL7I 

1986 SL-8 

if .ros 	 CR 	if 	16 SL-10 AIR, Jaiptz 
985 S..-:5 • 	 • 	9.2.s7 	ff 

(  
:R,A 

16.1.88 	15i5 DR 	I 	1986 SL-T7 TRE. 	14J57 AIR. 9eui 	j OR 	6sL FR 	 .JZs7 AIR .1Z57 	DR 	if 	• 	1986 
• 	 1,3.88' AIR RO DR  EX 	 IS&5SL. 7R 	12.370 	l3.6.86 AIR. Prr 	if 	7966 

 
OR • 	 TREX 	72.288 	I 	12288 	 I 	SL-30 

NSO, New Dez 

j 	1986 SL ,33 X,Gp92.38 	9 ieraac j  OR  
lb 	98 Pnaja OR 	 SL37 
Z. -. 

Mi,, 

M.Sc 

MSc. 

MA 

19559 4c 

MA. 
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55 7..35 
66 S.KDs 97.59 	i 
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56 	TXMraan 
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70 	C.Strm5.j j 
71 	5.'.ew 27.7.57 
72  

1 	73 	ySrç,  ................................ 
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60 21557 

82 33963 
83 '56: 
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- i... 	..J TREx(cy - 	61088 

5:4.86 1 	8.4.58f 
DR

DR 

___ I 	$L 3  

j1986sL-t 
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AiR 

C 
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I DR f 
DR 1986  

•4.A. 	 I - 	irc.X(G-) 1.7.88 DR 1986 SL-i
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 0 	; lR. - 'p.ii I 
M.A.. PGO-'MC, OCE.Hinci Raila - 	TREX 	

j 
27.4.38 27.4.38 OR i986 SL-52 AiR.Sar S 

M.. - 	IREX(C-&p) 
.o6:PTCflcEe! 1986 

M.Sc. - 	ThEX .7 31.88 31.7.21  DR I1986SL59I "- C -I TREXj.iZ881.1288J DR ------- 'ISS6SL-6O' DOK.x ( 
TREX a8s OR fl9863L-61 
IREX 12885 1_S 83 OR 	I 1986 SL-62 Cc.S D.. ( 

TRtXG?1 j 1 7.8 1 7c2 OR 1986 SL-65 DC,...R 

Sc. --RZ-X(GaPl 4. 	c 4.5.aa OR 986 SL 71, 
REX 72 .iR 	— 

' : 

1" rrDff=ee 1Sb RK&rr - 
I1S66'SLT AJR.5 	 :. 

• 	
- 	TREX(G.p' 5.5.88 	135.5.83: OR 1 1 966st.60 AiR:5.a, • 	• 	S 	''EX 79 7.88 •S.753 	. DR 	. iSoS SL-8 

• 	- 	 TRX - 	S  1788 fl68 	- CR I1986SL1 
- 	 REX(GP 9.1157 OR 1966 SL 
- 	- 	TRGP) 2958 DR 1986 SL-88 rS 'wCe,r 
- 	I 	TREXG.SP 5.3.i, 	L. 37.1186 Promoe • 	1986 AIR. 
• 	I 	TREX 25353 35.3.58i DR 	,TS66SL..9 

-
- 	 _TX(G.P) 1137 . 	1 57 DR 1986 SL-93 OCK 

30688 	_ 3033 OR 	J 186SL.91 
S  

7FEXtCP' 	- 71.1 	sa 	1 17793 OR 	!.'S6SL- DCK..c-% 	• 
• 	_TRER 2 ' sa 2.58 OR 1986 SL-gg MR 

S  

MSc..Pfl9 

M 

9.Sc. 

'.1 A 
M. Sc 

A 
' -Sc 

5- 

- - .-. 

'4 . 	I 



• 	

. 	 -: . - - 

TEXc5P) 	---'.1 	DR 	I ZE15 SL-101 I 	AIR.C-ur 
.•...... TEX::f 	:9.:c 	3.2.6.l Pro.e 	 JRrzpu, 	f rr e 

39 Athaia 	 -  

90 	V.KSsta 

91 	RvObey 
2 	'&iiip Sen 

aiK2fr2 

,I. 
95 	Satyendra 'i Sinçr 

95 	S. Snns 

97  

H 	98 	KKVe7ra 

• .C• 

1C1 	ViriBiir 
• 102 	Pyr&.a( 

1 	8açwn 
104 	Ar.arSir,, 
105C 	 NW218  

M.Sc 

MA. - 

M.Sc. 
M.Sc. 

6.Sc. 

?4.A.,E.Ljb 

9.Sc. 

M.Sc.FGOJM, OCW(H &E) 

3.A..MCJ 

M..A. 

M .A. 

M,A. 

-- 	 M.A. 

M . A. 

MA, LLS,MSA 
MA. 

M.A. 

- 	
. 	 j. .TREX(G.&P) .1 102.38 	1 io2.sa 	I OR 

OR 

- 	TRE 388 

- 	TREX 8.4.88 	j 8.4.88 OR 
- 	TREX(C-&P) 13.10.88 13.10.88 	1 OR 
- 	I 	TR(((.QP', 	I iifl7, 	I 

- 

- 	 / 

IREX 
J 

6.5.53 
r 	1 

. 	 .8.58 	TT R  
Prcnxftee  

- TREX(G&P) 11.4.68 11.4.83 	IDR 

- TREX(c-3) 12.5.68 I 	12.5.38 DR 
- ! 	TREX 25.11.87 I 	25.11.87 	IDR 

SC I TREX(Ca 	j 22 .3.53 23.388 DR 
ST i 	TREXH 20.1.88 L 	.20.1.68 OR 
- I 	. TRE( 3.11.73 1 	29.4.87 Fmmomee  

SC TREX(G&P) 26.2.68 26.2.68 DR 
sc TREX(Gap) 14.4.68 14.4.88 OR 
SC TREX .6.68 
sc 
SC 

TREX(G&P) 

TRE)( 1 
11.4.63 
4.12.57 

11.4.58 
4.12.87  

OR 

OR 

1986 SL-W6 I AlR,Ançba 	(S 

I 	1986SL- 	I AJR.Li.ckr.ow 

I19863L.110 	I A1R,Go$cipur 	(• 
f1986SL-l11 	I .AIR.Kanc 

1.986 SL-1 12 AIR, Ehanp 
6 ESD, Delhi 

11986 SL-113 AIR, M&ra 

1986 SL-114 	I AIR, Bhoçel 	 - 

1986SL-117 	I AIRArp 

11986 SL-121  J AIR.C.3Ü'.tce 

j1966SL-124 	I AIR. ln 

1988 SL-126 AR, Bciancfr 	. 	 •. • 

1986 

1966 SL-127 	I AIR. Rew 	( 
1S86SL-129 Rarro.-ntj 	( 
1966 SL-1 29 I MR. Shin2 
1986 SL-1 32 .  AIR.Shivui 
1C 	CT 	i 'in r_ 

M Ccrn 

I-- 

27i57. 

1.153 

21.1.60 

26.5.47 

1.7.51 

25.7.54 

1.4.53 

5.6.9 

24.1.5.4 

21.3.51 

3.653 

1.1 
-- -v- . I 	- -'- 

- 16.5.38 16.5.38 OR G86SL-; 	i DOKDelhj 
fl2.70.5Z - •--• 	 . TREX?H 5;.26.s.37 Pr,cAi 1988 AIR.!nccre 	' 05 M'Decc' I 	1 9955: EC3m TREX 8 	188.. 8118. OR j1966SL-i 77,  Cayal fl7 3.A. SC TREXtG3) 	27.138 	-.i.38 	OR !ts6sL-1 110 h7eJarn-r ! 	21 7.50 3.A SC 7REX(G3P 14.468 14.4.53 OR S86  

iR.Jhan 

Cibrt~gam  flI Kapgen I 3.57 3.A. ST TREXCG&F) 19.5.35 19.5.33 DR l968SL.1.5 A:2.ImpJ V12 Secei'Sinçr I 	3012,53 A. SC EX(C3P) II 53 1-1 5.35 DR I 	1G66S-47 	1  S ~arckI  113 C Chinrsar,an 1462 MA ST TRE.X(G,P) 6558 26.5.S. OR I 	1966SI148 
114 Mn0ry; 	

' 59.61 MA SC TREX 10.2.88 10.2.83 DR j 	1986 S 	511 

AIR ImaI 
AIR sw' 115 Huo 31055 MA. 

C, 	 . 

. 	 ST TREX(G&p) 21.7.38 21.7.58 OR 1986 SL-154 
SC IREX ,- 182.38 15.2.58 

1R,ImpiaI 
OR  1986 Si .156IR 1 

5 -am SirçrI Rawac 	 sr 	; 7REX.GP) 	14,12.87 	1412.87 . 	 DR 
SSc,MA 	 SC 	IREX 	I 32S 	1388 . 	 OR 	1S86S1,-155 	..IR,'jjayw3 

A 
	

1- 
1 



• iT.,, 

I - 

-, 
4. 

•I 	I 

11 

1- 

- 

_:______._______._______ 	- - - 	 eD 	:.65_rlI 	CSSJ,p.r 	' 

CI \IL3 STTIC&)I OR 

 I 	OR :: - AlRearmer 
24jVBBcer L_ 7  I 	DR 1986H IRMangaice ,( 125 	-Re.a,n I 	25.10.5 M. - .RX&-) 29208 ; . DR 186L-1 I 	AIR 

20.3.60 j 	 M..A. - TREXG&P) 1 	30 . 3 . 83  1 	.oaJ DRI 
127 114.5.661 8.Sc.PGDHRM. - TREX 21.7.58_121.7.58?._0R 

186 RL AIR, TVM 

ISS6RL-4 AlR.Rnd,i 	H 
• . 17.7.621 M.. - TREX 1E.5.88t1ô.S28 DR 1956RL-13 C3S.CLC 	fç • 	_____ 29 	KC.a1acriy 30.9.55 B.Sc. - ITREX(C-&P) 

, 
25.8 I_2.5.3 DR I 	130 I 8 TREX 

-4 	1966 RL-14 I 	AIR. Sk-nar IC 
- 1.3.38 1.L35 1  DR j1986R4..15 AIR.Lucknaw 

-.•. 131 	1VJfl I 	13.5.84 	I M.Sc. - TREX(C-&P I 	i9.o.a8 ig.io.ss . 	1986' A4R,gr 
TREX(G&) 7 	E5 7 	58 I 	DR sss D0KLticw 

. L 	 • J 	31.3.66 S.Sc..LLS TREX(G&?) I 	-18.7.69  I 	16.7..59 --CR1 -i 	RL-21 CSS,Oethj 
13_i 	ar;.iK.n- r 	: (24.1.5-. MSc.MSW,PGCMM.U.3 TREX(G&?) I 	s.:.ss 6.1L55 - DR. 1!9RL-120 AiR,Shivp.ri 	. 135 	,.11Tal<ij 	. 3.5.66 M.,, S. 	.08 o.--- OR 1986RL-189 -d.RAgra 
136 	U.N.c2r1e 6.9.45 M.A..3.E. - TREX(G&P) 14.11.36 1 	14.1166 Surpi' 1S$ 	-. kam  .137 	$--s' M.Sc. - TREX(G&P) t ! 31.1256 DRI 1986 DOKRaic.w 138 	S.Mrn 15.7.50 BA SC FRR 17S7 16.737 DR i98 AlR.Kn 
139 	R.Rscca4 30560 B.Sc.A.) . 	. . 	FRR 1.1157 I' OR 
1C 242.45 M .A. - FR(FW) 	; :..s.s 2.3.55 1986 AIR, GL'war. 141FaccXr 13:55: MA -- TREX 30538 30.353 OR 1929 DG:AIR.Deir 

29.9.50 -3.A.;BLb  TREX(G&P) 27. 2•75 	. 18+9.57 	j Prcmoaee  i S67 AiR. 	. 
,.,. 1-3 133-.5 -BSc--- - EX 	3369 91I57 Surptt. I98 

1, 
AIR 3ernamp 14-i 	G.V;irt 1.161 3Sc FRR 30.754 13..zS,5 OR 9B7Si-i AfR.€yceacac 145 	M.BniSlrlçi 13.51 B.Sc. - FRR 19455 19.-5.3 OR 4967 SL-1 	: AIRJmpe.ai 

145 9i57 BSc • FFR :!.:2ss 2. 1 	Z-z DR 196731-1 MR.VOCT1 
147 	P O - a.aj, Z5030 M.1J\1C 1,S.E.C1 3S- g SC F RR 289 12.Ct9 DR 1987 ..,IR Cy 
145 545 M.Sc. . FRR 1990 	I 1923 DR I 	1987.Sl-1 
149 	XC.'cf 16746 -- BA . 	SC 7R EX 13595 32.65 I  S&rIi 1967 OOK1C',jr, 	I: 
453 	 i.,5 	 '1.., -RE\ _12I.3 _Cr'p,.cç ___SW' 	_ ,JR3.',ocaJ 151:;;ts:1;:3(:1 	_3.E0- BSC•.Aç- FaR 8.768 _ DR 1S8.17 	_ A4R.Da H 152 	S.D. S 	.mukrl 	•C$5.3 	- 	BA B • 	1R5((G&P' 	l-7' 	l893' Prn- oee 	_57 	___ ----- _- 	.-.- --- 	- • RS.cIapr 	_ ( - 

S

- 



M 

8. 

- 

30.155 

15.5.62 

273.5.3 

0 •  - - •. 	- 

- 

- 	- 

'39' 
Su(psI1967 C8S ; 1.0 TRF 

156 	'Gctnnthu 1 361 	I : 	;;' 59  I 
kI - I 

/ 	: 77 . 	- - I TREX(AE(S 14.C.aa j 	140.6Sj 5O M.Sznvas_n I 	11.1Z52 B.Sc. f Ti8SI AIR.Gwj 	( 
5i L.53 

TREX 25.11.58 25.1133! oFi 
- Tr DDKC [ - EX(E)(S) 13.1Z88 !- 13.1Z33 DR ______________________ S.. ST TREX(E3) 3.1.59 3.-i.esf 

1S68SL-1 AiR,G. 

IS.61 LLS, Dip. .4,  i 1 SU  AR.Ai 	H 
s.c. . 

- TREx(G&) 9263. OR 1963 S1 	i  AIR.Vacoa-.m 	1ç 
65 	NZaj 5 	66 6A. 

- TREX 184.69 ;25.488lPe; isa 	i DDK 	H K. I 14.3.89 14.3.69 	I. DR I ISE18 SL- AIR. 

:D:/19::H : 	- 132 MSW, Ph.D - FR'w 
IS685, 1 AIR. Ucr 

PC  fl:::  C BS .:: 	u 

- r 

TREX :-: 	_ 

. 

D 'C 

0CSL: ARa.arx. 	. 

. 	
Ra. 

- 	FR 15!039 •69 	. 1S55LI 
REN 

SC 	TREX(Gp, 

TREX 
l 5 ?39 

13389 	- 

12 c 

16i39 

133 CR 

Isssr  
1968Si 

1 	1968 S 

. -.--
R. Ahrrmcmca,, !( 

AIR. Are 
--. 

REX 

a 

• - 

s: 

 

1 555 	. 	 Pc:'; 
183 	.0. &rs, 

 E ----- . •_. 84 U.R Ra,r.c,d : 	557 	 8 
35 555 

Il 	0.01 	2 B.Sc 
.•..• 

•i;-;-  .NaeeS.rç 
.5 

I 	KLSi.aeccy 
- .--- 

J3 SR Msrra 



201 L0.C.eIn 
102 hu Mehta  

2 Man 

20- Snay K Fence? 

205 'U.S. 'Uas 

:- 

,CG XSarou,Ce, 

•-.210 N.Sctar 

211 caIGan< 

212 jI.,c'..1R3sr. 

I 	'D aKa 

15. 

.0.61 

17.54 

115.55 

25.66 

IC 2.5: 

31 1.53  

17:0.57 

1365 
c,cc 

159,56 

TREX(C&P) 212.69 21.L 

SA.. B.Ed I 	OBC 	TREX 19.7.81 27.3.89 

5.S... PGOegree CJ - 	TREX(C-&F) 5.69 5.69 

B.A. 3.L-'a . Sc 	TREX(C-&P) 2.6.60. Lb 6.9.63 

8.C.rn.MA in Jo TREX 12.5.99 13.6.59 

TREXjG&F) 14.5.99 1-4.569 

M.A. ST 	TREX 15.5.99 5.6.99 

TREXCG&?) 175.59 	ji 17.8,S9 

E . 	....TREX 131.89 111.89 

T .Lá''e' 

AIR.ShdIcrg .. 	
. 

AIR. AhmeC 	1 I 
AIR.Cthatr 	I 
,iR.Luckncw 

AIR. Jçt 

AIR. jcramj2 . 

AIR. Silc.r 

AIR, Mac 	I 

A, ' 	:' 
••'' 

Uh 	1566 L-.) 

OR 
	

1568 SL-3' 

OR 
	

1568 SL-3 

OR 
	

1568 S-3 

DR 
	

1568 SL-3 

1588 5-I 
DR 
	

1988 SL-3 

OR 

'. 	. 	j ... . 	. 	. 
Zj 

' 
-. 	1A.ir.Er.) TRE'&P 	1 1 5.59  O. DR" j'5-2l AR.Ahmeb 

".S.c.MA. 	.ub 	 - 1.1- 7.9.& Frr AIR,Mathra 	( 

- 150 nicThcasi( 03.cD.55 M.XS.Ed.PGOJ 	 - TREX(AE) 2.G59 12.05.69 DR 1588 S-2 , 	ES0,Dei'J 

iaRasooI 21.3.56 . 	, 	- TRE.X 22.5•9 5.59 sL-2 RK. srr.ag  

3. sangizani 24.10.65 B.Sc.MCJ.DMktg 	 - TREX 5.6.89 9.5.89 'DR 1GU SL-2 A1R,Gcci.ra 

S8a5ly 172.53 BA.(H) 	 - TREX(G6P) 27.7.69 27.7.69 DR 98 sL2 AIR. Guw 

r , 	 MA. 	 - - TREX 9.6.69 . 9.889 [5L.2 AIR. Devikz.1a', 

R.MLMnian 1 	65 B.... 	 ST TREX 31669 31869 {SL A:RShuIcg 	( 

96 nS -ar 1657 BSc 3..c 	 I  TREX(G.P )  10879 7968 Pmmonee i585 T 	__RapaCd 	_ 

r-  sk Sar1r 259.51 MA. TREX 	- 12.9.99 	I 129.6S OR 1988 SL-2 AIR. Ki 

196 anuIaNeei 25.6.66 M.Sc. 	 - TREX 21.9.89 21.9.69 J 	DR SI-2 AIR, Na.i 	- 

Tiss S.S2r.arrn 	. 9.12.52 S.A.. 	 - TREX 	' - -7.1.89 7.1.89  DDKCher 

.•-'; 

V 

---.Sc 9...b 	 - CSC 	TRE.X(G.P) 	1 'SO 	20.968 	?rnctee 	1566 	 AIR. Ince 

ST 	TREX 	2.5.69 	', Z569., 	DR 	1989 SL- 	NES'.Shd'9 	 1. 

MA 	 - 	 TREX 	IS.ES 	15.5.59 	DR 	1986 SL- 	R,Mangare 

MA 	 TREX 	185.69 I 	 .-i59 	DR 	1968 SL-$ i AIR. CI.3nciç3Jn 

214 5 7 TREX 16.89 1.69 DR 1988 SL- Kanpur  

:is nt,m . 	9554 MA. S . 	1 	TREX(GP) 11.589 11.S.69_ DR 1968 SL-4 CSS.Shoca 

216 Rames.0 	3har; 7'253 6.Sc. SC 	 ERR 13969 3.989 DRI 1988 AIR. In&A'e 

217 rnueZ.Hranç3le 5365 a ,  ST 	TREX(G?) 989 .969 196851-4 AIR AL1 

TREX(G.SP) 151075 

215 3 57 TREX(G..P: 1'l979 DR 1588 SL-4 OOK.Impna 

C iKrrrMahk 3 	 TREX -_15JO5G'lb.1059 j CR SL4 	lAIR Poct6Lr il  

A 



-- 

9C 

---- --- -_- -. - 	- -. • - . - 	.. 	.. -. 	. -. - - 	- Uly 
- 

-- C - - . - 

- TREY 	L_1- Pc.tee 

1.12.E6 -- Si TEX-, 
9.&9 CR 

-. i1Ik2 14.6.O _-, 
S.A. I6.S 4.6.39 

-_____ 
CR 	S88SL 

• 	-. 	. CLS Ccm. _____ 7.8.39 CR __________ . 8.8.62 SC TREX(GP)I 
10839 I CR 	sL5 

___ 

____ TRX(C-&P) 24.&3S 24.3.63 DR 	1988 SL   

Sc..FD.MFS.M M3 
- 

20.1 
ST 

57. 

—0R 1 

CCK, SUc-r 	, 	 . 

;. 	:•; 

AIR. i<hirna 	. 

AIR.Rar.ci 	 . 

!- 

00K NgFLT 

AIR. 

— 
cS.S.KCI 

AIR. DeTh 

..:R. JiQ.f 	C 

MR. cecr.a 

1988- Si-S 	MR. Rarncr 

1988 SI-S 	XR.Klk 

1988 Si-S 	RK J -I .  

- - — 
qca Si-8 	I 	MR. K3S 

25.5.89 	DR 

OR 

- 
23.1039 	DR 

OR - 

.aafl 1 e.a.o 
M.C.tT1. 

- 	 TREXC-F) 
DR 	. Si-S CES.C' 

• 8.157 ' 
. 

- 	- 	. 	

TRE 	-I 10.7.59 10.7:39 
- SL 1958 

- I - 	 TREC4P) 5.3.59 L 	5.6.9 - 	OR 

- i .163 R 

E.5C. 
- 	 TRE( 

32 

DR iS8 SL7,R. '' -.--. 

I 	ThEX 10.' .39 0.i.59 
Corn. - 

DR -88 	SL-7 ESO.D 

TRE?) a 
ng.cnmese:a 

.. pt 7I ' 
1. . 

•63 

32E9 DR 	!988SL.7 Kalmm  

- 	 7EX 

,,.7e9, • 

SCT 

  SSC 	
- 	TRLXG...P1 	3O:5 	.2.58 	r.or,&e 	1988 

OR 1988 Si-S 	ESO. Deer: 

--------------;-------,- i, 	•o9 

-- -----  

	

i 	TR.Mfl°" 	 554 	
. 	 MA 	 . 	Sc 	IREX 	310S9 

--.------------ 	 - 

	

•.: 	M.srt3c'-'I 	

TRENG.!.) 	51159 

------ . ----- ..--.--.-- - 

;.? 

A 

,,. •_• 	 ---liii 	 - 



-±- 
12 - - S - 

::4 -:: - - - -- L 
.. 	. . 	. . 	.. 	- a. :_ . 	--. zX 15.7.:5 .p i 	FM 	a1i-  I( 	-, 

7 	RariterMeer.a 15 .c3 93S I 	1338 SI.? 

59 	T,)cmzs  j 	111054 \L..-. ph. IREA 6389 1 	5589 T 	0 —Ri 1988 SLS _CBS T,.M 

9 	;RamStnerSingh 2.7.53 	I 8.Sc. I 	Sc FRR 26.12.39 26.12.39 DR I I AiRVaras 

250 	St.nnrPI I 	55-. Sc 1 	TREX -, 759 125 93 DR lga ESL9f .IR_Cnig rn 

Sr 3.10.54 E.A. 	- - TREX 1 	21.8.79 30.L39 Frcmoe i&s AIR. Manglce 

252J__4_Pat-ar _I.,__7 	_ Cm_ _ SC _TREX _1287 ___6339 _DR _i8s SLiD __,IR_V3CC.:r2 _( 
..9El MSc S3 	qatakrwna 	Ela 1REX 15639 15659 OR I 	15LOI ,R BargaIc2 

254. 	SayKjmat I 	1e.5. M. LLE,PC-DJ - TRE(C-P) 18.7.89 16.739 DR 1935 SL-IO DTPES.Deii 

255 	Navee(f.Praad 1.L59 M.A. SC TREX(G&F) 24.7.89 24.7.39 I 	DR ias SL-10 A1R, Hazriah 

L 	. SD Yav' 1.7. ' 	3.3.:. 	- SC TREX(G.P) 148E9 14.3.39 DR 1333 SL-10 AIR.Johcijr 

257 	P.Ba.i .; 	8.5.64 .1.A. SC - H TREX.H 17.3.69 I 	17.5.39j DR 19333L-10J AlR:KÜ• H'- 
• : 	s 	S.KPan i 	1.i5i M.A. q f TREX(G&F) I 	20.11.89 1 	20.11.89 DR iss sL.lo! Mumcei  

• . . 	259 	CN.3egen 21.857 L.A. . TREX 1 	13.6.30 j 	542.39 	I Prcr,tee — AIR.Dhara .... 
7.3 1175 . 5C.m. .... _TREX(G.F) _5.5.39 _5.6.39 OR j1383_ ' 	,R,rat  

Jf 12.555 3.3:. . TREX 35.39 5.6.59 OR 192S 
Csai S52, 33.:. . i-  OR 

273 	PC Xzaria 3.1057 L.Sc. ST TREX(C.3F) 11.789 11.7.89 OR 1986 	SL-11 AIR.Surr 

.G'arj3n -t0307.351 -- MA. 	______ ... TREX. 	_ T6.C.S55 I16.0869 OR 1983 SL-11 i 	,R.Cheitnaj 

275 	trSairtary 30366 '.iCcm 5T  REX'G.SP" 2S939 S59 CR I 	1963 St. II ,IR Cchu 
----:---: _ -. - 	_ iL59 	........... 

2-7 	Nerarakar o:.s' . TREX - 	22.0639 CR 1988SL-12 	_ .IR.Ponaicr.rj 

273 	!anoa,nar •3$ •; T.3P) 265.59 	j 28689 OR 1986 	SL.1- AR.Gefl& -- 

273.LC.Cxa 30.356 33.: ST TREX 	_ 3.7.59 	____ CR 1586SL-12 	__ AIR_O:bnç3rn (\_. pI 

Ram 2aiak Frasac -o 1i53 '.iA ST TREX(C22) 	_ 11789 	_ 139 OR I 	1588SL-12 	_ 4dR.Hazncag 

IN.Ma 1.L54 	_ "A ST 	_ TREX(G.!P) 	1 31.739 	_ 31.7.89 OR 1966L-12 	_ AIR,.jhp.:t 

N-N 	S.:erC3n3IflSai\,c - M, S-c TREX 3.5.69 	i 3.569 DR 1988 SL.13I i.8çaio.- -,-- 
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A 
I 	- 



9,7 
AIR. C'har 
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SC TREX 03.0759 03.07.39 

ii Ci 6 7 	 S. A 	 - 	TREXO..5F) 	24 CS 39 	34.Q5. 
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-  - -• 	-. 
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468 erShekflcr 12.11.57 2.Sc. 
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CEN'FR\I., ADMINISJ'RATIVF TRIBUNAl, 
1>RJ N('l Pi\I. 11LNCi I 

NEW DELHI 

OA NO, 1605/2006 
With 

OANO. 711/2006 

This the 27th day of November 2006 

HON'BLE SH. SEJANKEit RAJU, MEME3ER (J) 
HON'BLE SH. N.D.DAYAL, MEMBER (A) 

)X.J1SUQL 

Sh. Shrikant Saena 
S/0 Sb. Swaroop Saxena, 
Rio 103, Mukherjee Nagar SFS Flats, 
Delhi-i 10009. 

(By Advocate: Sli. Ashwani Bhardwaj) 

Versus 

Union of India 
thrOugh the Secretary, 
Ministry of Information & Broadcasting 
601, Shastrj Bhawan, 
New Delhi- 110001. 

Chief Executive Officer, 
l'rasar Bbaratj, PTI Building, 
Parliament Stteet, 
New DelhjlI000i 

Director General, All India Radio 
Akashvanj Bhawan, 
Parliament Street, 
New Delhi- 110001. 

(By Advocate Sh. S.N.Singh) 

OANO. 711/2006 

1. 	Sanjay Aggarwal. 
s/o Sh. R.C.Aggarwal 
Aged 37 years, 
R/o,F-1686 Netaji Nagar, 
New Deitii.23, working as l'rogramli 

• Executive in DCS, Doordarshan 
Doordirshan Bliawan 
New Delhi 

2. 	. Praniod Kuinar, 
s/o,ShMp Vats 
aged 3 7yearsr/o 196& 197, 

-' Bunk Colony Ashok Vihar 
- 

0 • 	;\• Phase-tV, Dcihj-52 
Woiki1 a PogIaInTnC I 	live In All India Radio 	
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Basudha Banerji, 
•dlo Sh. 13.R.Flalder, 	 V  
aged 44 yeats, rIo 22/503, East End Aptts., 
Mayur Vihar Ph.1 Extii. Delhi- I 1.0096 
Working as Prgraniine Exc6lifive in Ntinitl 
Channel, Al! Ii dia Radi3, 'lodai'pui Dcliii- 12. 

Sunian Sanjay A'garwaj, 
d/o Sb. K.C.Gupta, 
aged 37 years, r/o F-1686, Netaji Nagar, 
New Delhi-23, working as PrOgramme Executive 
In All India Radio, BrOadCaSthIg house, New Delhi, 

Prakash Chand, s 
1 
 /0 late Sb. Makholj Ram, 

aged 53 years rio RZG-85 I, Rajnagar41, 
Palam Colony, New Delhi-55 working as 
Programme Executive in All India Radio, 
Broadcasting House, New Delhi. 

Ranjaii Gupta 
SIO Sb.  O.P.Gupta, 
aged 40 years, r/o 1-46, Lajpat Nagar-I, 
New Deihi-24 
working as 
Programme Executive in All Inlia Radio, 

- Broadcasting House, New Delhi. 

Sanjhla Kushu, 
(I/o Late Sb. Lhasa Kaul 
aged 36 years, rIo 1052, Sector-5, 
R.K.Puram, New Delhi, working as 
Programme Executive in [SD, AIR, 
Broadcasting House, New Delhi, 

Atar Singli S/o Late Sb. Sukhbjr Singh, 
aged 39.years rio D-229, Bhajan Pura, 
Delhi.j 10053, working as 
Progranime Executive in NSD, AIR, 
Broadcasting Flouse, New Delhi, 

indu Sharma D/o Sb. L.N,Sharuja 
aged 47 years RIo 234, Parshav Vihar, 
Patparganj Delhi-92, working is PEX in 
DG:A.IR, Akaslivanj Bhavan, New Delhi. 

El 

10. 	Aujali Sharma, agred 47 years, 
-D/o Late Shyam Kishore, rio II $-D, 
Shipra Sun City, iiidii'apti raw, 	 V  
(Thaziabad, UP., working as Plixin 
DG:AIR, New Delhi. 

(11y Advocate:Sb. Asliwani Bhaidwaj) 

Versus 
i.\ Union of India 

.\ through the Secretaiy, 
4. Mi ' i 8 lrY of huformation & Bioadcastinq 

V 	 ' 601, Shastri Bhawaij 
NPW Delhi- 110001. 

V V •  

Exounr judic- 1 21 Dri(t. 
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L •Prasar-Bharati, PT1 Building, 
. • 	 V Parliament Street, 

New 	elhi-1 10001. 

Director General, All india Radio 
Akasliviuii Bhawan, 
Parliament Street, 
New Delhi-i 10001. 

Jhini Dcv Bernia 
PEX, AIR, Kolkata 	. 

C/oDO:AIR. 

Aditi Ray 
PEX, AIR, Ranchi 
C/oDG:AIR. 	 . 

R.D.Mohta, 
PEX, AIR, Nagpur 
C/oDG:AIR. 

(By Advocate: Sh. S.N.Singh) 
A 

ORDER (ORAL) 

llon'ble Sh. Shanker Raju, Member (J) 

The grievance of the applicants in the OAs is identically founded on common 

facts involving an identical question of law, these OAs are being disposed of by the 

Colilinoti order. 

Program.nie Executives working for number of years have assailed. their reversion 

on the ground that they have been reVerted back as Transmission Executives. 	Learned 

counsel in these OAs has cited certain example's where juniors of the applicants have 

been promoted as PEX and are still continuing this rlifferentiâl treatment has been meted 

out to the applicants in violation of Articles 14& 16 of.the Constitution of India is 

assailed. 

. On the other hand, this Court on 23.11.2006 directed the respondents to produce 

on tecord certain orders on perusal orders show that in the niatter or reversion strict rules 

of seniority have not been followed as well as the principle of last come first go. 

In this view it is admitted on 	record and it is established 'that juniors to the 

applicants are still continuing as PEX and applicants have been reverted without any 

- 	
t. 	'.Nustirication or logic. 	Invidious discrititlnation is established when twin test prescribed 

• ;•,, 	.\ ' 

down under Article 14 of the Constitution of lndm is not satisfied, 
i e , there must be an 

• 
irilclligihlc ditThrciitia and this shall have a reasonable nexus with the objects ..- 	

.•'.,r 	'. 	 . 
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ctass-s.not permissible under law and Cotisitu[idn of India. 

- It has been fairly staled by Sit. S.N.Sltarhia that corrcctive process would be taken 

on examination of the aforesaid matter which is e'stablishcd beyond any doubt, 

. 	Accoidingly, OAs stand disposed of with a direction to res5ohdens io.restore the 
'4 

applicants on consideration as EEX vitli all consequential benefits as pr law withiu twb 

moitths flow the date of rcccip ol the copy or this order. The action so iiik'it by the 

respthidents shall conform to the norms and the seniority. No costs. . 

Let a copy of this order be placed in theqise file ofOA-71 1/2006. 

(N[i.DAYAL 	 - 	.-- 	 .EU.. 
Member (A) 	 Member (J) 

'sd' 	 . 

S. 
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- 	 . 	 . 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH, 

GUWAHATI. 

O.A.No.276/07 

 

 

Written Statement on behalf of the respondents to 
Original Application no.276/07. 

Shri P.P.Choudhury 
..Applicant. 

-Vs- 
The Union of India and ors. 

Respondents. 

INDEX 
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IN THE CENTRAL ADMINISTRATIVE T 
GUWAHATI BENCH 

Cent. I 	 \t: 

T1i 	r';l3 
Bench 

IX .3 

IN THE MATTER OF: 
O.A.No.276/07 
Sri Premangshu Paul Choudhury 

.Applicant 
-Vs- 

Union of India and ors. 
• 	... Respondents. 
-AND- 

IN THE MATTER OF: 
Written statement on behalf of the 
respondent 

(WRITTEN STATEMENT ON BEHALF OF RESPONDENT. . 

I, Shri ....... . 9(a 1... son of . .4.2/...C) presently 
working as the Deputy Director General, North Eastern RegionDoordarshan, 

R.G.Baruah Road, Guwahati-24, do hereby solemnly affirm and state as follows:- 

That, I am the Deputy Director General, North Eastern Region, 

Doordarshan, R.G.Baruah Road, Guwahati-24. The copies of the aforesaid 

application has been served upon the respondents including me where I have 

been impleaded as party respondent no.3. I have gone through the same and 

have understood the contents thereof. I have been authorized to file this written 

statement on behalf of respondent no. 1, 2, ., 4 & 5. 

That I do not admit any of the averments except which are specifically 
admitted hereinafter and the same are deemed aS denied. 

Preliminary Obiection to the Original Application. 

	

3.1 	That the applicant in the instant case has filed the Original 
Application against the reversion order dated 24.02.06 whereby he was reverted 
to the post of Transmission Executive from the • Programme Executive. 

Simultaneously he also filed a Writ Application no.2614/07 before the Hon'ble 

Gauhati High Court against the order dated 05.03.07 whereby after reversion 
order dated 24.02.06 he was transferred from Silchar to Agartala. 

	

3.2 	That applicant in the instant case suppressed the material facts in 
so far the ad-hoc promotion to the post of Programme Executive is concerned. 
He stated that he was promoted to Programme Executive on ad-hoc basis vide 
order dated 31.12.04 but in fact he was promoted to the said post on ad-hoc 



..1, 

a 	 .• 

; 
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basis vide order dated 25.02.05 under no. 17/2005-SI (B) as appears from order 
dated 07.03.05 as annexed as Annexure 1' to the Original Application. 

3.3 	That the ad-hoc promotion to the post of Programme Executive of 
some officers made on 31.12.04 infact was extended, however, the ad-hoc 
promotion made on 25.02.05, was not extended. The applicants in the instant 
case by declaring the incorrect statement tried to establish his case by 
misleading this Hon'ble Tribunal. 

3.4 	That interestingly on one hand he claimed in paragraph 4.6 of the 
application that the benefit of the extension order by saying that he was 

promoted to the post of Programme Executive on ad-hoc basis vide order dated 

31.12.04 as the said order was extended until further order and in the other hand 
in paragraph 4.3 of the application he stated that his promotion was on 25.02.05 
infact which was not extended. 

Bnef History of the O.A. 

4.1 	The applicant was appointed as Transmission Executive, 
Doordarshari Kendra, Silchar. The ad-hoc promotion to the post of Programme 

Executive of the applicant alongwith others made on 25.02.05 were only for I 
year and were reverted to their respective post of Transmission Executive vide 
order dated 24.02.06. However, in the said order dated 24.02.06 the ad-hoc 
promotion to the post of Programme Executive made on 31.12.04 was extended 
until further orders. 

4.2 	That ad-hoc promotion of the applicant to the post of Programme 
Executive vide order dated 25.02.05 was not extended and the reversion order 
was issued on 24.02.06 long back of 1 year 9 months and the order was already 
given effect to and thereafter he was transferred as Transmission Executive 
(Reverted Pragramme Executive) from Sichar to Agartala. 

Reply to the facts of the application: 

5.1 	That with regards to the statements made in paragraphs 4.1 and 
4.2 of the application, the humble answering respondent has nothing to make 
comment on it. 
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5.2 	That with regards to the statement made in paragraph 4.3 of the 
application, the humble answering respondent begs to state that the applicant 
infact was promoted to the post of Programme Executive on ad-hoc basis vide 
order dated 25.02.05 and by virtue of the order dated 24.02.06 under 
no.412/2005-S I(B) issued by the Office of Directorate General, All India Radio, 
Broadcasting Corporation of India (Annexed as Annexure-6 to the OA) the 
applicant is not entitled for benefit of extension of ad-hoc promotion. In the said 

order it is clearly mentioned that those officers who were promoted as 
Programme Executive in All India Radio and Doordarshan purely on ad-hoc basis 
vide order dated 25.02.05 only for 1 year are reverted to their respective 
substantive post of Transmission Executive. Further it is contained that ad-hoc 
Programme Executive listed on 31.12.04 will continue as Programme Executive 
on ad-hoc basis until further order. Hence in view of that the applicant was 
reverted to his substantive post as Transmission Executive. 

5.3 	That with regards to the statement made in paragraph 4,4 of the 
application, the humble answering respondent begs to state that it is not correct 
that the applicant is working since the year 2004. The applicant vide order dated 
24.02.06 was reverted to the post of Transmission Executive. Further the 
applicant has been working at Silchar since 1992 i.e. in one place he is serving 
for about 15 years. 

5.4 	That with regards to the statement made in paragraph 4.5 of the 
application, the humble answering respondent begs to state that the applicant did 
not submit any representation to the Director General or Deputy Director General 
(NER) after being transferred from Silchar to Agartala as Transmission 
Executive. Further he also filed a Writ Petition being no. W.P.(C) 261 4/07 against 
the Transfer Order dated 05.03.07 before the Hon'ble Gauhati High Court and so 
far the knowledge of the responderitthat at the time of filing of this O.A the said 
Writ Petition was still pending. 

5.5 	That with regards to the statement made in paragraphs 4. 6 and 4.7 
of the application, the humble answering respondent begs to state that it is most 
surprising that how and in what circumstances the applicant declared that he was 
promoted to the post of Programme Executive on ad-hoc basis vide order dated 
31.12.04 although he was very aware as also stated in paragraph 4.3 that he 
was promoted to the post of Programme Executive on ad-hoc basis vide order 
dated 25.02.05, whatever may be, in pursuance of order dated 24.02.06 issued 



by the Office of Directorate General, All India Radio, Broadcasting Corporation 
the applicant was reverted to the post of Transmission Executive and now after a 
belated stage he approached before this Hon'ble Tribunal by filing this Original 
Application that too by suppressing the material fact only as to get the benefit of 
extension of his ad-hoc promotion by misleading this Hon'ble Tribunal. 

Further the applicant stated that he had no knowledge of reversion 
order dated 24.02.06 but it is very interesting that after reverslon his pay scale 

was refixed vide order dated 04.09.06 as Rs.6500-200-10,5000 as the sacle of 
Transmission Executive and accordingly he was drawing the said salary of 
Transmission Executive. 

	

5.6 	That with regards to the statement made in paragraph 4. 8 of the 
application the humble answering respondent has nothing to make comment on it 
as they are being matters of records of the case. 

	

5.7 	That the humble answering respondent denies the correctness of 
the statement made in paragraph 4.9 of the application. The applicant has 
already been reverted with effect from 24.02.06 (AN) and thereafter he was 
transferred from Silchar to Agartala vide order dated 05.03.07 and he was 
relieved of his duties on 12.03.07 (AN). 

A copy of the relieved order dated 12.03.07 is annexed herewith 
and marked as annexure 'A'. 

	

5.8 	That with regards to the statement made in paragraph 4.10 of the 
application the humble answering respondent begs to state that there is no such 
instruction received from the competent authority for continuing to the post of 
Programme Executive by the Transmission Executive and it's elite cadre those 
who were promoted on ad-hoc basis. However, the Government of India vide 
order dated 24.02.06 allowed the ad-hoc promotees those who were promoted 
on 31.12.04 to continue as Programme Executive until further orders. 

6.Repjvto the grounds of the aoDlication: 

	

6.1 	In response to the statements made in paragraph 5.1 of the 
application, the humble answering respondent begs to submit that the applicant 
was reverted vide order dated 24.02.06 and accordingly his pay scale was 
refixed vide order dated 04.09.06 for the scale of Transmission Executive as 
Rs.6500-200-10,500 and the applicant was drawing his salary as such. The 
reversion order dated 24.02.06 was affected long year back of 1 year 9 months. 
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Further there is no illegality or irregularity in issuing the reversion 
order dated 24.02.06. The ad-hoc promotion made on 25.02.05 was only for 1 
year and was not extended. It is the Government to decide the best whether 
there is any exigency of continuance or extension of ad-hoc promotees. 

	

6.2 	In response to the statements made in paragraph 5.2 of the 
application, the humble answering respondent begs to submit that the applicant 
set forth the ground on the wrong basis and on incorrect presumption. It is 
submitted that all the ad-hoc promotees those who were promoted vide order 
dated 25.02.05 were reverted.. Hence the impugned reversion order is not 
arbitrary and not illegal. 

	

6.3 	In response to the statements made in paragraphs 5.3 and 5.4 of 
the application, the humble answering respondent begs to submit that with full 
knowledge as to the 1 year period for the ad-hoc promotion the applicant 
accepted the same and there is no question of huge financial hardship into that. 

	

6.4 	In response to the statements made in paragraphs 5.5 and 5.6 of 
the application, the humble answering respondent begs to submit that the 

applicant being awared that he was promoted to the post of Programme 

Executive vide order dated 25.02.05 on ad-hoc basis but he referred his ad-hoc 
promotion to the Programme Executive in some paragraphs as 31.12.04 by 

giving the incorrect statement so as to enable to get the order in his favour. He 
has no Prima Fade a good case on merit. 

	

7. 	That the applicant could not make out a good case and being fully 
aware he made incorrect and misleading statements and suppressed the 
material facts. Thus on these grounds the present application is liable to be 
dismissed and quashed. 
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VERIFICATION. 	IT 

Shri 9 UIO.. .. . son of 	 Tir 
working as the Deputy Director General, North Eastern Region, Doordarshan, 
R.G.Baruah Road, Guwahati-24 aged about .......years do hereby verify that the 

statements made in paragraphs..' .are true to my knowledge; 
and those made in the paragraphs being matters of 

records of the case derived therefrom which I believe to be true and the rest are 
my humble submission before this Hort'ble Tribunal. 

I have not suppressed any material facts. 

And Isign this verification on this e t1l December 2007 at Guwahati. 

NATURr 
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PRASAIZ 	 A 4vq jzx t- e 
L[ROADCASTiNG CORPORATION OF INDIA 

DOOltl)A.RSIi.AN KEN DRA: Si LC1AR 

No. l)DK/SLC 4(6)/20071A&G/ 	 DLte:- 12.3.07 

OFFICE ORDER 

in accordanc with the Deputy Director General (NER), Doordarshaii, 
R.Gj3aruah Road, GuwahaU's order No. DDG(NER)/DD/GAW/8(3)12007-S/3383 
Dated 53.07, Sh. P. Paul Cho.idhury, irex (reverted PEX), Doordarshan Kendra, 

• ....:. 	Silehar who has been transfeaed to Doordarshan Kendra, Agaala lathe same 
CUpUCIy. 	 . 	 . 	

• 

Sh. P. Paul Choudhury, Trex (reverted PEX) Stands, relieved of his duties on 
the afternoon of 12.3.07 with the instruction to 'report for duty to the Director,. 
Dooi'darshan Kendra, Agartala after availing of normal joining time.. 

Sh.P. Paul Choudhury, Trex (reverted PEX) is also directed to return all the 
Govt. articles including Identity Card issued to him from time to time and ensure that 
nothig remains outstanding against him in so fat as Doordarshan Kendra, Silchar is 
concerned. 

(DR. SHAESU PANDIT) 
Sh. P. Fani Ctioudliury 	 . DHECTOR 
Trex( reverted I'EX), . 	 ., 
DDY Sitchar. . 	 . 	 . 

Copy for inforniation 10:- 
. The Directorate Gcueral(13y name Sh. Ashoke Jailithani, DDG,NE Cell), Doordarsium, 

Doordarslwn Bliawan, Copernicus Murg, New Delhi - 1 [0001. 	. 
The Directorate General(By name Sb. S. Bist, S.O., S-i Section), ' Doordarshan, 
Doordar.shan Bl.awan., Copernicus Marg, New Dcliii - 110001. 
The Dy Director Gciieral, NrR, (Sb. II. Rachid, Deputy Director, Adimt,, by iwine), 
DoordrshunR.G.Baruith Road, Guwalwii - 	24 with reference to the DDG(NrR), 
Doordarshan ;  Guwahali's order No.DD(J(NER)/DD/GUW/8(3)/2007-S/3383. dated 
5.3.07. 	 . 	 . 

The Dy Director General, NER - 11, (Kind attn. Sb. S.T. Sailo), Doordarshan, R.G.Baruah 
Road, Guwahati - 	24. 	 ... 	. 

5 The Director, Doordarshan Kendru, Agarrala.. The Service Book a]ongwith Leave Accothit 
& LPC in respect of Sh. P. Paul Choud.hury are being sent separately. 
The Pay & Accounts Officer, Mm. of I&13, Doordarshaii, Akashvani Bhavan, Eden 
Garden, Kol.kata - 1. 
Steno to Director! Asstt. Station Engineer, DDK, Silchar. 

S. The Secutrity Officer/ Cunieramn Grade - I / PEX, DDK., Silchar. 
All, staff of Minn. Section/ Accounts Section, DDK. Silchar. 
AssistantlSSK, DDJ<, Silcbar. 
Engineering StorelLibrary/ Cashier/ .PC.kJ VTR/ Xtt/ Transport Section! Stationary Store, 
DDK, Silchw. 

P 	.12. ]crsonai ii1.& Service l3ook of Sb. P.i'aut Choucthury. 	 / 
f7 	
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